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17.08.2006 Present: Honlie Sri K.V. Sachidanandan. 

Vice-Chairman. 

The Applicant is SOG Examination 

qua1ied officer now working as Sr. Audit 

Officer in Group W cadre. He is worldng 

fin the Office of the Principal Accountant. 

General (Audit) Assam, Guwahati. There 

axe other offices of Accountant General 

(Audit) in Megha1aya, Manipur, Tripura 

'and Nagaland States. Vide circulars dated 

31.03.2006 and 20.04.2006, a scheme 

has been circulated separating the cadre 

Group B' officers in Civil Audit Offices. 
kecording to the Applicant, the- scheme 

ias been - farinWated on - the wrong 

reinises that there is cotulnon/ combined 

Jadre. According to him, in reality there is 

4o any formal common/combined cadre. 

1!e has also stated that the Respondents 

€&e changing their options from time to 

tifne. 

Contd/- 

:- 
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11.08.2006 	Heard Dr. J.L. Sarkar, learned N 
Counsel for the Applicant and Mr M.U. 

Ahmed, learned Addi. C.G.S.C. for the 
Respondents. 

Mr MU. Abmed, learned Addi. 
C.G.S.C. for the Respondents submitted 

* that I there is a common cadre and it is the 

policy of the Governnient and he would 

like to take instructions on that point. It is 

also brought to my notice that Oft. Nos. 

115/2006, 125/2006, 143/2006 and 

24612006 are pending before this 

Tribunal on the same issue and since the 
OA.s had already been admitted, this 
O.A. also has to be admitted. 

Accordingly, the O.A.is admitted. 

Post on 19.09.2006 for filing reply 

statement. In the meantime, in the 

interest of justice, this Tribunal directs the 

Respondents not to disturb thiij Applicant 

from his place of posting till the iett dates 

-7--. 
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19.09.2006 Present: Hon'ble Sri K.V. Sachidanandan 
Vie e-Chairman 
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Mr M.U. .Ahmed, learned Addi. 

C.G.S.C. for the Respondents wanted to 

have some time to file reply statement. Let 

it be done. 

Post on 16.11.2006. Interim order 

will continue till the next date. 

Vice-Chairman 

O14 
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16.11.2006 Prs&it: Honhle Sri K.V. Sachidànandan 
Vic e- Chairm an. 

L. 

ôYL 

tLt 

Learned 	Counsel 	for 	the 

Respondents wanted time to fiie reply 

statement. Let it be done. 

Post on 08.12.2006. 

Vice-Chairman 

t 	M4t 

Ob, 

08.12.2006 Present: Hon'ble Sri K.V. Sachidanandan 
Vice - Chairman. 

Six weeks time is granted to the 

Respondents to file reply stAtement. Post 

on 23.01.2006. Interim order shall 

continue till the next date. 

Vice-Chairman 
1mb! 

I. 

(- yS'&,_ -v Jr(WZ ~A 
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23.1.2007 	No reply filed. Further time is 

granted for the same. 

Post on 22.2.2007. Interim order 

will continue till such time. 
I 

Vice-Chairman 
/bb/ 

22.02.2007 	Mr.M .0 Ahrned, 	learned 	Add I. 

Sr.C.G.S.C. is represented and three 

weeks time is sought for filing of reply 

statement. Three weeks time Is granted. 

Post on 16.03.2007. Interim order 

will continue till such time. 

Vice-Chairman 

/bb/ 
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4 the matter on 19.3 	17 i63,07 post 

as part heard. Counsel for the fspon 
dents liberty is given for filing 

written statement. 	inerm order shall. 

I continue 

Member 	 viceChrman 

ira 

• 	 3 -ç°? 19.03.2067, Post this matter before the 

• 

next Division Bench. 

- Member 	-p-Vice-Chairman 

nkm 

07. 
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23 5 2007 Mr. 	M. 	U 	Ahmed, learned Addi 

C.G.S.C. submitted that Respondents have 

filed 	written 	statement. 	Dr.JLSarkth 

learned counsel for the Applicant wanted 

time to file rejointler. Let it he done within 

4 

• three weeks. 

::: • 	

•.,, 	Post•on 22.06.2007.; 	• 

C 	; 	

•: V • 	• Vice-Chairman 
del 

•i 
; 

4[ 	 ,•••. 

• 	 At 	the 	request 	made 	by 
- 	

• -• 

• 	

• Dr.J.L.Sarkar, 	learned 	counsel 	for 	the. 

Applicant 	let 	the 	case 	be 	posted 	on 

• 	-: 

.08.2007. 	• 

• 
• 	Vice-Chairman 

/bb/ • - 
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1.8.07. 	Pleadings are completed. Post t? 

matter before the next Division Bench. 

Vice-Chairman 

IM / 

25.01.2008 	On the prayer of Mr, M.U.Ahmed, 

learned Addi. Standing cunsel appearing 

for the Respondents,, this case stands 

adjourned to 15.02.2098; when MrAhmed 

should cause production of the records 

called for from the Respondents. 

Having heard Dr J.L.Sarkar, learned 

counsel appearing for the Applicants and 

Mr M.U.Ahined, learned Add!. Standing 

counsel appearing for the Respondent, 

the interim order that has been passed in 

this case earlier stands modified. 

"Notwithstanding pendency of this 

case.,the  shall remain flee to 

move these Applicants to go on duty to 

different stations/States of North Eastern 

Region of India on tour basis." 

Send copies of this order to the 

Applicant and also to the Respondents 

and free copies be also handed over to 

learned counsel appearing for both the 

parties. 

Call this matter on 15.02.2008. 

au".hiram, 	(M.R.Mohanty) 
Member(A) 	 Vice-Chairman 

O'io& 

It 
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O.A. 203/06 

15.02.2008 	On the prayer of the cotrnsel for 

both the parties call this matter on 

20.03.200 for hearing. 

iram)' 	 Maty) 
Member(A) 	• Vice- Chairman 

pg 

	

20.03.2008 	Adjourned to 24.04:008 for hearing. 
/ 	-,- 

Respondents should 'cause production of the 

records (called for in M.P. No.27/2008) through 

their Standing counsel on the date fixed. 
1- LL Ac 

4oL' 	J 	c 

(Khushiram) 	IM ohanty) 
Member (A) 	 Vice-Chairman 

/bb/ 

- 	 24.04.2008 	Call this Part heard matter oñ22 
May, 2008. 

c- 	 (M.R.Moh1 
V1ce-C1xuruTn  

-C&91Q 

c ) .4 uI 

-/ 	 22008 	Heani in part. Call this matter on 
(ø 	 Z 	

12.6.2008 for further iiatirg. 
q?r k9- 

MohL;) M  ber(A) 	Vice-Chairman I 
12 062008 	Heard further in part Cal) this matter 

on 22.07.2008 for further hearing. 

O 	— 
hiiam) . 	Mohairy 

Menfber(A 	Vice-Chairman 

(\) 5-_ I, 
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22.07.08 	Heard Dr J.L.Sarkar, learned 

counsel appearing for the Applicant 

and Mr M.U.Ahmed, learned Addi. 

Standing counsel appearing for the 

Respondents. Perused the materials 

placed on record. Heating concluded. 

Order reserved. 

el~s 	'(M. 4R.o a n ty) 
Member(A) 	Vice-Chairnian 

01.08.2008 	Judgment pronounced in open Court. 

Kept in separate sheets. Application is 

dismissed with cost of Rs. 1,000/ levied on 

each Applicant. 

Member(A) 	Vice-Chairman 

hn 
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CENTRAL ADMINISTI ATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No. 14/07, 155/07, 27107, 28107, 203/06 & 204106 

Date of Order This the 1st Day of August, 2008. 

THE HON'BLE MR MANORANJAN MOHANTY VICE CHAIRMAN 

THE HON'BLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER 

O.A. 154I2007 

1.Smt Perly Kharpran, Sr. Accountant 
2.Shri Jubanlak Hynniewta, Sr. Accountant 

• 

	

	3.Shfi.oston Hynniewta, Sr. Accountant 
4.Smti Sheree M Swer, Sr. Accountant 
5.Shri Paokbotinthang Haokip,Sr. Accountant 
6.Smti Dariti Mawiong, Sr. Accountant 
7.Smt Bebedlicta wallang, Sr. Accountant 
8.Smt SairaPOassah Haque, Sr. Accountant 
9.Shri Frankie A. Päriat, Sr. Accountant 
10.Smti Arbina Pathaw, Sr. Acountant 
11.Shri Samsul Kharkongor Sr. Accountant 
12.Shri Sudesh Pradhan, Sr. Accountant 
13.Mrs Mary L. Warjri, Sr. Accountant 
14.Smti Silma Kharmihpen, Sr. Accountant 
15.Smti Costarica Shadap,, Sr. Accountant 
16.Shri Jangkhokam Guite, Si'. Accountant 
17.Smti Fatima Nongkyrih, Sr. Accountant 
18. Shri Pramod Kr. Basümatary, Sr. Accountant 
19.Smti Ropsidora Nongsiej, Sr. Accountant .Applicants 

All the Applicants are working in the office of the 
Accountant General A&E), Meghalaya etc. Shifiong 

O.A. 155/2007 

i.Shri Sujit Kumar Dey 
Son of Late Motilal Dey 
Senior Accountant 
Office of the Accountant General(A&E) 
Meghalaya, Shilong. 

2.Sri Sitesh Das 
Son of Sri J. Das, 
Senior Accountant, 
Office of the Accountant General (A&E) 
Meghalaya etc, Shifiong 	 . • .......Applicants 

O.A.27/2007 

1.Methelda Lyngdoh, Accountant 
2.Bethelda Sohtun, Accountant 
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3.Shimti Hek, Accou.ntant 
4.Emerencia Sohtum, Accountant 
5.Maybolyne Kharmujai, Sr. Accountant 
6.Bijoy Laxmi DuttaCIT 
7.Man Bahadur A/c, CIT 

• 8.Sumit Ghatak, Sr. Accountant 
9.L.B.Buam, Sr. Accountant 
10.Nandalal Raj, Sr. Accountant 
1 1.Kwissida Dkhar, Sr. Accountant •  
12.Raju Chyne, Sr. Accountant 
13.Icydora Kurbah, Sr. Accountant 
14.Francis Xav Marbamang, Sr. Accountant 
15.Keshab Pradhan Sr. Accountant 
16Debabani Deb Roye, Sr. Accountant 
17.Aloka Biswas, Sr. Accountant 
18. PhaiSingh Swer, Sr. Accountant 	. ........Applicants 

O.A.2812007 

1.Daplut Nongbri, Accountant 
2.James S. Sohtun, Sr.Accountant 
3.Hazel M. Rapsang, Accountant 
4.BarbaraSawkmie, Accountant 
5.Bobby B Laloo, Accountant 
6.Dapkyrmen Lyngdoh, Sr.Accountant 
7.Freddy Kharpran, Accountant 
8.Manjul Dey,' C.O 
9. Joptimai Syiem, Accountant 
1O.Bianghun Chyne, CIT 
11.LaIKyntimon Khyriem, CIT 
12.Ashley Kharkongor, CO 
13.Amrit. Kumar Ghosh, DEO 
14.Evethshisha War, DEO 
15.Banriknyti Kharsamai, DEO 
16.Tony F Thangkhiew, Sr. Accountant 
17.Devendra Chettri, Sr. Accountant 
18.Antina M. Marpna, Sr. Accountant 
19.KIen Singh Bhuphang, Sr. Accountant 
20.R. Deigracia Sohtun, Sr. Accountant 
21.Lumkur Kharnaior, Accountant 
22.Dipankar Chatterjee, C/T 
23.Newstar Roy Marbaniang, Sr.Accountant 
24.Klesster Nongkynrih, Sr. Accountant 	 Applicant 

By Advoáate Dr J.L.Sarkar, S.N.Tamuli 

Versus• 

Union of India, represented through 
Respondent No. 2. 

The Comptroller & Auditor General of India. 
10 Bahadur Shah Zafar Marg, 
New Delhi. 

4 

p 
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The Accountant General (A&E) 
Meghalaya etc, Shillong. 

The Accountant General (A&E) 
Ass am, Guwahatj. 

The Accountant General (A&E) 
Mizoram, Shifiong. 

The Accountant General (A&E) 
Arunachal Pradesh, Shillong 	 Respondents 

By Advocate Mr G. Baishya, Sr.C.G.S.0 

O.A.203/2006 

Shri Kalyan Kumar Das 
Senior Audit Officer (Group B) 
Office of the Principal Accountant General (Audit). 
Assam, Guwahati 	 Applicant 

O.A.204/2006 

l.Shri Ashis Kumar Acharjee 
2.Shri Sankar Lal Paul 
3.Shri Hiten Dutta 
4.Shri Ashutosh Deb 
5.Shri Dwijesh Ranjan Saha 
6.Shri Tapan Kumar Halder 
7.Shri Ranadhir Singha 
8.Shri Sahadev Ghosh 
9.Shri Subhendu Chakraborty 
lO.Shri Sujit Kumar Deb 
ll.ShriBikash Roy 
12.Shri Bimal Kanti Bhowmic 
13.Shri Dipan Das 	 Applicants 

All the Applicants are working as Senior Audit Officer 
(Group B) in the office of the Principal Accountant 
General (Audit), Assam, Guwahati. 

By Advocate Dr J.L.Sarkar, S.N.Tarnuli 

Versus 

Union of India, represented through 
Respondent No. 2. 

The Comptroller & Auditor General of India, 
10 Bahadur Shah Zafar Marg, 
New Delhi 110 002.. 

The Principal Accountant General (Audit) 
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Meghalaya etc, Shillong. 

4. 	The Principal Accountant General (Audit) 
Assam, Guwahati29. 

 

' 

The Accountant General (Audit) 
Nagaland, Kohirna. 

The Accountant General (Audit) 
Tripura, Agartala 

The Accountant General (Audit) 
Manipur, Imphal. Respondents 

 

By Avocate Mr M.U.Ahmed, AddI.C.G.S.0 

ORDER(ORAL) 

KHUSHIRAM. (MEMBER-A 

Since all these applications involve common questions of 

law and almost similar facts, all the six cases are being disposed of by 

this common order with the consent of the parties. 

2. 	These Original Applications No. 154/07, 155/07, 27/07 and 

28/07 have been filed by the Applicants who are working in different 

capacities in the office of Accountant General (A&E) Meghalaya, 

Shillong. On the bifurcation of this office into five offices of the 

Accountant General, Assam, Meghalaya, Mizoram, Arunacha] Pradesh, 

Nagaland etc. The staff was allocated/deputed to different offices on the 

basis of their seniority and option given by them. Applicants have 

challenged the circular No.3307 dated 12.7.2006, Establishment Order 

No.198 dated 21.11.2006 and Order No.53 dated 9.6.2006 (and circular 

dated 31.03.2006 and 24.03.2006 in O.A.203 & 204/2006) and prayed 

for quashing of the same and not to send the Applicants on deputation 

without their consent, nor the Applicant be disturbed from their place 

of posting without publication of a just and fair policy by giving full 



scope to the Applicants. The CircularslOrders challenged in these O.As 

are relates to the following matters. EsW 1 order No.53 dated 

- 09.06.2006 relates to permanent allocation of Group 'C' and 'D' cadres 

be'een the office of the AG &E) Meghalaya etc. Shillong and 

AG(A&E) Ass am, Guwahati with effect from 01.12.2005 on the basis of 

the options exercised by the indMdual officials. Estt-1 Order No.198 

dat& 21.11.2006 relates to allotment of Group 'C' & 'D' officials of the 

office of the Accountant General (A&E), Meghalaya, Arunachal 

Pradesh and Mizoram after creating independent offices of the 

Accountant General for those States and the Circular No. 3307 dated 

12.07.2006 which relates to calling of option from Group 'C' & 'D' 

officials of AG(A&E), Meghalaya, Arunachal Pradesh and Mizoram. 

Shillong forpennanent allocation to the offices of their choice in the 

prescribed option form enclosed with the circular. In O.A. No.203/06 

and 204/06 the Applicants have challenged the circulars dated 

3 1.3.2006 issued by the Principal Accountant General, Audit, 

Meghalaya etc. Shillong being cadre controlling authority had notified 

for fresh options from all the Group 'B' Officers of thk office from 

Section officer to Sr. Audit Officer except Commercial Officer born on 

common cadre on or before 17.04.2006 for onward transmission to the 

Cadre Controlling Authority. The circular dated 24.03.2006 issued by 

the Comptroller & Auditor. General of India relates to separation of 

common cadre of Group 'B' officers in the A&E and Civil Audit offices in 

North East Region along with option form calling for fresh option from 

'B' officers belonging to common cadre for permanent transfer 

-3 
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to the Civil Audit Offices in North East Region for allocation of 

concerned offices on the basis of their senioritycumoptions exercised 

by them. 

3. 	The Circulars/Orders challenged in these O.As are relates 

to the following matters. Estt 1 order No.53 dated 09.06.2006 relates to 

permanent allocation of Group 'C' and 'D' cadres between the office of 

th? AG (A&E) Meghalaya etc. Shillong and AG(A&E) Assam, Guwahati 
Ilk- 

with effect from 01.12.2005 on the basis of the options exercised by the 

individual officials. EsW1 Order No.198 dated 21.11.2006 relates to 

allotment of Group 'C' & 'D' officials of the office of the Accountant 

General (A&E), Meghalaya, Arunachal Pradesh and Mizoram after 

creating independent office. of the Accountant General for those States 

and the Circular No. 3307 dated 12.07.2006 which relates to calling of 

option from Group 'C' & '1)' officials of AG(A&E), Meghalaya, 

Arunachal Pradesh and Mizoram, Shillong for permanent allocation to 

the offices of their choice in the prescribed option form enclosed with 

the circular. The other circulars dated 3 1.3.2006 issued by the Principal 

Accountant General, Audit, Meghalaya etc. Shillong being cadre 

controlling authority had notified for fresh options from all the Group 

'B' Officers of this office from Section officer to Sr. Audit Officer except 

Commercial Officer born on common cadre on or before 17.04.2006 for 

onward transmission to the Cadre Controlling Authority. The circular 

dated 24.03.2006 issued by the Comptroller & Auditor General of India 

relates to separation of cormnon cadre of Group 'B' officers in the A&E 

and Civil Audit offices in North East Region along with option form 
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calling for fresh option from all Group 'B' officers belonging to common 

cadre for permanent transfer to the Civil Audit Offices in North East 

Region for allocation of concerned offices on the basis of their semority 

cunroptions exercised by them as per instructionj&mtained in para 3 of 

the policy. 

'Permenent posting of Group 'B' officers of common 
cadre against the required strength of various Civil 
Audit/A&E offices shall be made by the respective 
cadre controlling authorities strictly on the basis of 
the seniority of officers who have exercised their 
option for allocation to such offices, irrespective of 
their base office." 

The option so exercised shall be final and no further change in the 

above option would be allowed in any case. Option be given for final 

allocation in the order of preference. The circular dated 20.4.06 issued 

by the• Principal Accountant General (Audit), Assam, Guwahati and 

relates to separaton of common cadre from Group 'B' officers of civil 

audit offices of North East Region extending the date to exercise fresh 

option from 19.04.2006 to 28.04.2006 stating that previous option 

exercised in compliance, of the office circular dated 31.03.2006 may be 

treated as cancelled. 

In brief in all the six cases,the Applicants have protested 

the allocation of the applicants to different offices on account of 

bifurcation of the office of the Accountant General (A&E), Meghalaya, 

Shillong and their placement on allocation or alternatively on 

deputation on the basis of their options and seniority. 

In this background of the above circularsthe separation of 

the cadre 	based on the option exercised by the individuals of 
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different categories was acted upon strictly based on seniority. The 

junior staff who were to be shifted to man the deficit offices are also 

- entitle to receive deputation pay on their transfer. Learned counsel for 

the Applicantswhile arguing the case submitted that pick and choege-

policy was adopted while the Applicants were taken on deputation. The 

entire scheme is perverse and violative of Articles 14 and 16 of the 

Corstitution of India. The whole scheme should be operated after 

making modifications in scientific, transparent and practical manner. 

6. The Respondents have filed written statement stating that 

office of the Accountant General of undivided Assam operated from 

Shillong. The Controller and Auditor General keeping in view the 

requirements of work, public interest and the interest of the States 

concerned established Accountant General offices at Kohima 

(Nagalan(l), Imphal (Manipur), Agartala (Tripura) and Guwahati 

(Assani). All these offices were initially manned by Group 'B', "C' and 

'D' staff from the Accountant General's office at Shillong. Subsequently 

the Accountants General Offices in Nagaland, Manipur and Tripura 

recruited their own Group 'C' and 'D' staff and these cadres became 

exclusive to these offices. However, the Group 'C' and 'I)' cadres in the 

offices of the Accountant General (Meghalaya, Arunachal Pradesh and 

Mizoram) at Shifiong and Accountant General (Assam) at Guwahati 

continued to share common cadres of Group 'C' and 'D' staff. The office 

of AG(A&E), Assam subsequently shifted to Guwahati in the year 1980. 

Even after the shifting, the two offices continued to share common 

Group 'C' and 'D' cadres with the office of the AG(A&E) Meghalaya, 



Arunachal Pradesh and Mizoram at Shillong also continued to exercise 

cadre controlling responsibility. It may be pointed out that in the 

appointment letters of the applicant there was a clause that the person 

being offered appointment was liable to be posted in any of the existing 

offices or any new office opened by the Department in the North East 

 

Region. The offices of the AG(A&E) Arunachal Pradesh and Mizoram at 

Shong was also simultaneously shifted with effect from 01.04.2006. 

As per requirements of the Department in fulfilling its statutory and 

constitutional obligation under the Comptroller & Auditor General 

(Duties, Powers and Conditions of Service) Act 1971 and the hardship 

that may be caused to his employees in this regard, the office of the 

AG(A&E) Meghalaya, Arunachal Pradesh and Mizoram, the 

Comptroller & Auditor General had the option of declaring the staff in 

these offices surplus and surrendering them to the surplus cell of the 

department of Personal & Training for ,  redeployment as per the policy 

of the Govérmnent of India. Considering the hardship involved in such 

an action,the CAG has, in all cases where new offices have been set 

up/existing offices reorganized, decided upon a policy that would keep 

the hardship to the minimum level by adopting the option of 

temporarily transferring employees who cannot be accommodated in 

the office of their choice from the surplus offices to the newly created 

offices on the principle of seniority viz. 'Last Come First Go'. The policy 

inter alia envisages that all the employees who exercised option for 

permanent posting to a particular office would. eventually be posted 

back to the office of his/her choice. For the period where the employee is 
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posted to another office, not being hisfher office of choice, the e:mployee 

is compensated by payment of an allowance as if the employee is sent 

y on deputation. Thus the Comptroller and Auditor General has followed 

a consistent and uniform policy in this regard which has been 

determined by the need to minimize inconvenience to employees, 

ensure transparency, and impartiality in the separation process 

ba1a,aced with the Comptroller & Auditor General's responsibility to 

discharge' his statutory and constitutional obligations in an efficient 

and effective manner. AG(A&E), Meghalaya, Anmachal Pradesh & 

Mizoram etc. vide circular dated 24.09.2004 called for option from 

Group 'C' & 'D' staff for permanent allocation to the AG offices for the 

States of Assam, Meghalaya, Arunachal Pradesh and Mizorarn. Those 

options were considered on the principle of seniority with optees of 

surplus offices being required to mn the deficit offices on the basis of 

'LastComeFirst Go'. Due to ban of fresh recruitment,all the offices of 

the Indian Audit & Accounts Department are currently functioning 

with below the sanctioned strength and the department is adopting 

"persons inposition" as the basis of manpower management and 

accordingly the concept of sanctioned strength has lost all relevance. 

The cadre separation was actually effected after 15 months of issue of 

the policy Circular dated 24.9.2004 and there was no any undue haste. 

In response to the circular dated 24.092004 the following Group 'C' and 

'D' staff of AG(A&E), 'Meghalaya, Arunachall Pradesh, Assam & 

.Mizoram had submitted options for permanent allocation/deputation. 

No of options for permanent allocation (first choice) to the office of the 
AGA&E AG(A&E) I AG(A&E) 	I AG(A&E) 
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Assam Meghalaya Arunachal 
Pradesh  

Mizoram 

Group 'C' 539 342 Nil Nil 
Group 'D' 55 156 Nil Nil 

No of options for deputation (first choice) to the office of the 
AG(A&E) 
Assam 

AG(A&E) 
Meghalaya 

AG(A&E) 
Arunachal 
Pradesh  

AG(A&E) 
Mizorain 

Group 'C' 679 225 02 Nil 
Group 'ID' 07 124 Nil 101 

Thpersons in 'persons in position' in each cadre as on 01.04.2005 in 
Shi1on and Guwahati offies was q ,, hAlAw: 
Persons-in-position AG(A&E) Assam AG(A&E) Meghálaya 

Arunachal & Mizoram 
Group 'C' 588 300 
Group 'D' 64 50 

The Respondents stated that the cadre separation exercise between 

Shilong and Guwahati offices was done in a very fair, impartial and 

transparent manner. Since the Guwahati office was a deficit office and 

hence all Group 'C' and 'ID' staff who had permanently opted for that 

office would have inevitably been accommodated in that office anyway 

There were no permanent optees either for Arunachal Prades.h or 

Mizoram offices. Therefore all optees for Assam office would have got 

their choice, the optees from the surplus Meghalya office only would 

have in any case been sent on deputation to Assam, Anmachal Pradesh 

and Mizorarn which are deficit offices in terms of seniority. The 

deputation arising in this situation is not a deputation in the normal 

sense of the term. Since all employees on creation/reorganisation of the 

offices cannot be immediately straightway accommodated in the office 

of his/her choice, the staff from the surplus offices will have to man 

positions in the deficit officeshey are being deputed to as dictated by 

the work. The formulation of a policy is a function of the Govermnent 
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and cannot be interfered with by the Tribunal unless there is 

arbitrariness. It is within the competence of the executive to change a 

policy, re-change it, adjust it and readjust it according to the 

compulsions and requirements of the circumstances. Hence the 

Applications are devoid of any merit and may be dismissed. 

7. 	Dr J.L.sarkar, learned counsel appearing for the Applicant 

argued the matter in favour of the Applicants and he agreed to the over 

all criteria of the formulation of the policy as issued by the CAG vide 

circular dated 24.09.2004. He argued that in implementation of the 

policy some confusion has been created to give benefit to some of the 

employees and the conditions laid down in the above circular have not 

been strictly adhered to. The Respondents had adopted "pick and 

choose" policy for some of their favourite employees and thereby 

implementation of the policy has result in the miscarriage of justice. He 

also argued that cadre separation scheme was implemented ignoring 

the "sanctioned strength" which was replaced subsequently by words 

like "required strength" and "person in position" which is fluctuating, 

variable and is not legally and administratively just and fair. The 

entire process of cadre separation is colourable, under camouflage to 

favour a few and thus arbitrary. The learned Sr. Standing counsel for 

the Respondents Mr G.Baishya argued that scheme of separation was 

made attractive by the Respondents by offering the deputation 

allowance to the junior most staff being deployed to the deficit offices 

otherwise also the scheme was based on willingness of the staff taking 

into account their seniority and options. He also stated. that in the 

I~t~ 
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appointment letters of Respondents there was a condition that they are 

duty bound to serve in the then existing offices or any of offices which 

were to be N' in future J 	in North East Region. Meanwhile some of 

the Applicants have also got relief and thus the O.As in respect.of such 

Applicants have become infructuoüs. The learned Sr. Standing counsel 

argued that the policy is an executive decision and this cannot be a 

suct matter of judicial review. The Applicants have approached this 

Tribunal without exhausting the departmental remedies available to It 

them for redrssal of their grievances. Since transfer and, posting of the 

employees is not a subject matter for judicial scrutiny and the 

Applicants had not approached the Respondents for redressal of their 

grievances the learned Sr. Standing counsel pleaded that the 

Applications may be dismissed. He also demanded that heavy cost 

should be imposed on the Applicant for approaching this Tribunal 

without exhausting the available remedies with the department. 

In most of the cases the order not to disturb the Applicants 

from their present postmg and to maintain status quo was passed 

earlier which were modified to the extent to allow the officials to be 

sent on short deputation/tour to deficit offices/stations. 

We have considered' the arguments advanced by the 

learned counsel for the rival parties and perused the material placed 

before us. We are of the opinion that bifurcation of the cadre is a policy 

matter and Applicants as a condition of  their service were duty bound 

to serve in any offices of the Accountant General in North Eastern 

Region which were then existing or were to be opened in future. They 

aim 
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V 	have no right to question the policy of separation of cadre to man the 

newly opened office of the Accountant General in North East Region. 

4 

We did not find any lacuna in the policy to favour a few employees as 

aeged by the learned counsel for the Applicants. However, if such a 

mistake take place in some case, the Applicants had the opportunity to 

represent (in individual cases) and the Respondents should be obliged 

to exaine the matter and rectify the mistake, if any. But the 

Applicants instead of exhausting the grievance redressal mechanism 

available withifithe department have approached the Tribunal by filing 

this Application under Section 19 of the Administrative Tribunals Act, 

1985. Applicants cannot take advantage of the situation and avoid the 

transfer/deployment without exhausting the opportunity for grievance 

redressal available to them within the system under Section 20 of the 

Administrative Tribunals Act, 1985 'Pithout having exhausted all 

possible avenues for grievance redressal this application could not have 

been filed before the Tribunal. The Respondents are duty bound to take 

such type of policy decision, as has been taken by them to deploy the 

personnel of the Respondent Organisation. The word 'deputation1  used 

in this case is also not deputation in real sense of the term but the 

Applicants will get deputation allowance for working in the same 

department and that too in accordance with the conditions of their 

appointment. The Apex Court in the case of S.C.Saxena vs. U.O.I & 

Ors. (reported in (2006) 9 SCC 586 -para-6), held that "a Government 

servant cannot disobey a transfer order by not reporting at the place of 

posting and then go to a court to ventilate his grievances" and that it is 
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his duty to first report for work where he is transferred and make a 

representation as to what may be his personal problems and that the 

"tendency of not reporting at the place of posting and indulging in 

litigation needs to be curbed". Since opening of offices of Accountant 

General (A&E) in various State Headquarters of North Eastern Region 

"p 

in public interest is a matter of public policy and transfer is an incident 

of service and the Applicants have not availed of the opportunity for 

redressal of their grievances within the system, the Tribunal has no 

reason to interfere with the matter and we feel that Applicants, by 

misuse the process of the Court, have held the entire system to ransom 

in the interest of their own personal benefits (without any regard for 

the ccrndition of service laid down in their own appointment letters 

making them liable to be transferred/posted to their existing or any 

new offices to be in future in North Eastern Region and the 

requirement of public service) by filing applications without availing 

the available remedies for redressal of grievances under Section 20 of 

the Administrative Tribuials Act, 1985. We are of the considered 

opinion that these cases are devoid of any merit3  as we have found that 

the scheme for redeployment of staff by obtaining their option (and to 

deploy them on deputation) to be outcome of a healthy personnel 

management; and, if any of Applicants still have got any grievances, 

then he/she should represent to the authorities only after joining at the 

new station in terms of the Apex Court decision in S.C.Saxena vs. U.OJ 

& Ors. (supra). 
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( 	10. 	Original Applications are accordirndv. dismissed (being 
- 

devoid of any merit) with costs of Rs. 1000/ on each Applicant which 

shth4d be realized by the Respondents.. All the Misc.Petitions No. 27/08 

& 140/07(in O.A.203/06), 141/07 & 28/08 (in O.A.204/07) & M.P.41/08 

(in O.A.28/07) also stand disposed of and all orders for maintaining 

status quo or not to disturb the Applicants from their present posting 

etc. also stand vacated. 

...rig*R (Pu. 
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SYNOPSIS 

The applicant is SOG Examination qualified officer now working as Senior Audit 

Officer in Group 'B' cadre. He is posted in the office of the Principal Accountant General 

(Audit) Assam, Guwahati. There are other offices of Accountants General (Audit) in 

Meghalaya, Manipur, Tripura and Nagaland states. 

By Circular No. I 44-NGE (APP) 17-2004 dated 24/03/2006, No.Estt-I/Auditll - 

51/2005-06/394 dated 31/03/2006 and Circular'No. Estt-1/Auditl1 -51/2005-06 date,/ 

20/04/2006 the respondents have circVlateeme of separation of cadre of Group' 

officers in Civil Audit offices. The  been formulated on the wrong premises 

that there is common cadre/ combined cadre, cadres of SO, AAO, AO and Sr.AO. 

Moreover, the scheme called for option and after receiving options brought into play the 

concept of 'required strength' substituting the 'sanctioned strength' in Para V of the 

scheme. The term 'required strength' adds to 'vagueness' of the scheine. The scheme 

of separation of cadre is as such not just and fair and is illegal. The applicant is likely to 

be very adversely affected by the scheme in the matter of seniority and place of posting. 

Moreover, sending on deputation without consent / option is illegal. The applicant prays 

for setting aside/quashing of the scheme and formulation of the scheme in scientific, 

practical and transparent manner. 
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II 

• 	 (A 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL • 	
GUWAHATI BENCH, GUWAHATI 	 - 

An application under Section 19 of the A.T Act, 1985 

O.A No. 	 /2006 	 - 

• 	 1. Shri Kalyan Kumar Das 	 - 

Applicant 

A 
The applicant is working as Senior Audit Officer 

(Group B) in the Office of the Principal Accountant 

General (Audit), Assam, Guwahati. 

--Versus-- 

Union of India, Represented through 
Respondent No.2 

The Comptroller & Auditor 
General of India, 
10 Bahadur Shah Zafar Marg, 
New Delhi - 110 002. 

The Principal Accountant General (Audit), 
Meghalaya, etc., Shillong-1. 

The Principal Accountant General (Audit), 
Assam, Guwahati - 29 

The Accountant General (Audit), Nagaland, 
Kohima 

The Accountant General (Audit), Tripura, 
• Agartala 

The Accountant General (Audit), Manipur, 
Imphal 

-Respondents-- 
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Particulars for which this application is made 

The application is made against the so-called separation of the common cadre of 

Group 'B'Officers in the A& E and Civil Audit Offices in N.E Region as stated by the 

respondents in Circular No.144-NGE (APP) 17 - 2004 dated 24.3.2006, and No.Estt-

I/Audit/I -51/2005-06/394 dated 31.3.2006, and Circular No.Estt-IlAudit/1-51/2005-06/22 

dated 20.4.2006. 

Jurisdiction 

The applicantdeclares that the subject matter of the case is within the jurisdiction 

of this Hon'ble Tribunal 

Limitation 

The application is within the period of limitation prescribed by Section 21 of the 

A.TAct, 1985. 

Facts of the Case 

4.1 	That the applicant, is Citizen of India and as such is entitled to the rights and 

• 	priviledges guaranteed by the Constitution of India. 

4.2 	That the applidant is Group 'B' Officer Designated as Senior Audit Officer (for 

Short Sr.AOs) posted in the Office of the Principal Accountant General (Audit), 

Assam, Guwahati. hii'qualified S.O.G Examination, which is basic 

requirement for Section Officer. That in the N.E region there are Audit Officers 

under respective Accountant General (Audit) for Assam, Nagaland, Manipur, 

Tripura, and Meghalaya etc. 



-4 	 3 

4.3 	That in the N.E region there are Audit Officers under respective Accountant 

General (Audit) for Assam, Nagaland, Man ipur, Tripura and Meghalaya etc. 

The promotional avenue is as under: 

Clerk/Auditor 

(on passing of S.O.G Examination) 

Section Officers - 20% 

Assistant Audit Officer (AAO) - 80% 

Audit Officer (AO) - 20% 

Senior Audit Officer (Sr.A.0)'— 80% 

It is stated that there have been causes for transfer and posting of personnel 

in the different cadres in the different offices of the states mentioned above. For 

this the offices have used different terminologies such as Common Cadre, 

Combined cadre, base office, etc without defining the same terms. Personnel 

passing S.O.G examination from a particular office are promoted as Section 

Officer (for short S.0) without reference to seniority in the feeder cadre i.e., 

Clerk/Auditor. Interse seniority of the feeder cadre officials for promotion as S.O 

was not made. The office has circulated a Transfer policy in 1996, which reflects 

some working arrangement together with D.O Letter dated .8.9.98. The applicant 

has been guided by the said policy circulars as being within the term common 

cadre therein. (Copy of the Transfer policy of 1996 and letter dated 8.9.98 are 

enclosed as Annexure 'A' and 'B' respectively). 

4.4 	That the post of SOs under restructured Policy of the Government of India for 

opening promotional avenue to the officers have been divided as SO (20%) and 
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upgraded as AAO (80%). The upgraded higher scale is given to AAOs on 

seniority basis without positive act of selection, and incumbents in the posts 

continue to discharge the same function. From AAO, promotion is to Audit 

Officer. 80% of the posts are upgraded as Senior Audit Officer and promotion is 
p 

given according to seniority as Audit Officer and the A.Os and Sr.A.Os discharge 

the same function. In other words, Sr.A.Os are senior persons *ti Audit Offices 

and 80% of such Audit Officers are designated as Sr.AOs. It is stated that with 

increase in the total number of A.Os, the number of Sr.A.Os and A.Os (20%) shall 

increase, and with decrease in the total number of A.Os, the number of Sr.A.Os 

and A.Os (20%) shall decrease. 

	

4.5 	That the respondents have circulated a scheme for so called separation of cadres 

for Group 'B' officers without application of mind. The scheme has been 

published without first completing the basic requirement of formation of distinct 

cadres. The corrected joint cadre has not been published or circulated in these 

days of right to information. Without knowledge of joint cadre, separation of 

cadre remains to be more vague and opens rooms for arbitrariness and favotism 

in the matter of transfer/promotion. Moreover, neither the Service associations nor 

the employees have been in any manner associated in framing the so-called 

scheme of separation. The scheme of the so-called separation of cadre as such 

does not satisf' the requirement of administrative fairness, fair play and openness 

and is therefore perverse and vitiated by arbitrariness. The Scheme has not been 

formulated in a scientific and practical manner. 

	

4.6 	That in terms of C & A G's letterNo. 144-NGE (App)/17-2004 dated 24.03-2006 

communicated vide circular No Estt.-1/Auditll -51/2005-06/394 dated 
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31-03-2006 of the O/o the Principal Accountant General (Audit), Assarn, 

modalities for separation of common cadre of Group 'B' Officers in A & E and 

Civil Audit Offices in North Eastern (NE) Region have been framed. As per the 

above circular, all. Group 'B' Officers were to exercise option on or before 

17-04-2006 positively for onward transmission to the Cadre Controlling 

Authority. Subsequently the last date of exercising option were extended up to 

26-04-2006 vide Controlling Authorities Circular No..Estt-1/Auditli-51/ 

2005-06/22 dated.20.4.2006. The option form was also revised suitably vide letter 

ibid. 

Copies of letter dated 24.3.2006, 3 1.3.2006 and 20.4.2006 are enclosed as 

Annexure 'C', and 'D' respectively. 

	

4.7 	That the letter dated 13-04-2006 enclosed with letter dated 20-04-2006 (Annexure 

D) unambiguously stipulates as under: 

"It has already been made clear in the policy for separation of cadres that final 

allocation of Group 'B' Officers belonging to common cadre shall be made 

sicily on the basis of their seniority-cam-option exercised by theni irrespective 

of their base office." 

It is staled that the A. Os (20%) are junior to the applicant. 

	

4.8 	That after completion of the process of exercising option on 26.04.2006, CAG's 

office sent clarification vide CAG's letter No. 221 -NGE (APP)/1 7-2004 dated 

25-04-2006, which the applicant came to know later, regarding Para V of the 

policy of separation of Group 'B' officers earlier circulated replacing the phrase 

'SANCTIONED STRENGTH' by 'REQUIRED STRENGTH' 

Copy of letter dated 25.4.2006'is enclosed as Annexure-E 
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4.9 	That the clarification given vide CAG's letter dated 25-04-2006 (received in the 

0/0 the PAG, Audit, Assam on 26.04.2006) were communicated to the General 

Secretary, Civil Audit Association (AAO's, SOs) vide letter no. Esft-1/ALIditI 

1-51/106-07/498-499 dated 08-05-2006. 

Copy of the letter dated 8.5.2006 is enclosed as Annexure-F 

4.10 That 	previously 	options 	were 	exercised 	vide 	(i) 	Circular No. 

Estt. —1/Auditl1-01/03-04/275 dated 03-11-2003 as well' as (ii) Circular No. Estt. - 

1/Audi1-51/03-041101 dated. 06.07.2004.Option exercised vide Circular dated I 
3.11.2003 was subsequently cancelled. 

Copy of the letter dated 6.7.2004 enclosed as Annexure-G 

4.11 	That as per clarification given in Para (ii) of CAG's letter dated 25-04-2006, an 

Officer who cannot be accommodated to the Office of his choice as per his option 

exercised, he will be posted on deputation to deficit offices and will remain under 

the cadre control of the Principal Accountant General (Audit) Meghalaya Shillong 

till he is permanently allocated to the office of his choice mentioned inthe option 

form. 

4.12 That the Group B officers of the o/o the Pr. Accountant General (Au)Assarn, have 

been made to exercise their option within 26-04-2006 as per policy circulated 

which stipulated vide Para V that if the number of optees for a particular office is 

less than the sanctioned strength of that office all the optees shall be allocated to 

that office. The applicant exercised his option on the understanding that the 

number of optees for the Office of the Pr. Accountant General (Audit), Assam, 

Guwahati would likely to be within the sanctioned strength and therefore he 

would be accommodated in their present office. After the process of exercise of 
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option was completed on 26-04-2006, clarification issued by the CAG's office 

vide letter dated 25-04-2006 was communicated vide letter dated 08-05-2006 to 

the Association. As per said clarification, the word 'sanctioned strength' has been 

replaced by the word 'Required strength'. This action of reversal of a vital clause 

of the scheme made by way of issue of clarification after exercise of option should 

have been followed by further cancellation of the options so exercised making \J 

them invalid. 

Para 11 of the policy paper states that vacancies in combined cadre may be 

proportionately distributed among all the concerned offices and the existing staffs 

may be allocated to various offices against their required strength i.e. sanctioned 

strength minus vacancies proportionately distributed in each cadre. 

As per existing policy as reflected in various reports vacancies of different 

cadres are determined with reference to the sanctioned strength in respective cadre 

i.e. vacancy is equal to sanctioned strength minus man-in-position. The adoption 

of the new term 'required strength' is not in conformity with the existing norms 

and is therefore without any basis. Adoption of 'required strength' for the purpose 

of determining vacancies in the offices under so called combined cadre system 

would lead to incorrect position of vacancies in the offices, causing scope for 

arbitrariness and favouritism 

If the total number of optees of a particular cadre for a .  particular office is 

within the sanctioned strength of that cadre for that office, declaring surplus with 

reference to required strength would be violative of the existing norm. As per Para 

IV of the policy paper if sufficient volunteers are not available for posting on 

deputation basis to the deficit offices the junior most person in excess of required 
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strength in each cadre shall be sent to deficit offices and no willingness will be 

necessary for the purpose of deputation which is violative of existing norms of 

deputation as willingness of the incumbent is a prerequisite to be fulfilled. The 

applicant begs to state that in the circumstances the 'Option' becomes misnomer. 

It is stated that uptil now the respondents have neither issued any memorandum 

showing number of posts/ vacancies according to their own scheme of separation 

nor has notified the required numbers of officers in the so called deficit offices 

after receipt of options as per .their own scheme and as such, denied the scope of 

preference as directed by Para IV of'the policy of separation of common cadre, the 

applicant is highly prejudiced and handicapped. 

4.13 That after reOrganization of NE Region into different States, Offices of the 

Accountant General Man ipur and Tripura were opened in 1967 in Imphal and 

Agartala respectively and the office of the Accountant General Nagaland, Kohima 

was opened in 1973. Many office Staff of office of the Accountant General Assam 

(undivided) which was actually the mother office, had to bear the main brunt of 

forceful transfer to those newly created offices. All those three A.G. offices in 

Kohima, Imphal and Agartala acquired the separate identity from their mother 

office i.e. office of the Accountant General Assani, Meghalaya etc. Shillong w.e.f. 

1975 in respect of establishment, budget provision and the recruitment power. 

Since 1975 Accountant General, Nagaland, Manipur & Tripura recruited their 

staff (Clerk,. Auditor/Accountant) on their own sanctioned strength and budget 

provision. With the establishment of separate AG's offices viz., A.G Assam, 

Meghalaya etc., Shillong, A.G Nagaland, Kohima, A.G Manipur, Imphal and A.G 

Trupura, Agartala each office had its own Section Officer's cadre. 
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4.14 That it would be seen that the criteria brought forwardfor so called the separation 

of Group 'B' cadres in the above perspectives on the plea of 'combined cadre' 

'common cadre' deserve to'be considered taking into account the.fact that the 

Group 'B' Officers, in NE Region belong to their respective parent offices; The 

scheme is susceptible to causing undue dislocation of officers from their parent 

offices. 

4.15 That as per.povision of Para 5.6.1 (1) of CAG's MSO (Administrative) vol-I (3rd 47 
Editibn), the office of the (i) Accountant General Tripura, (ii) Accountant General 

Nagaland (iii) Accountant General, Manipur and (iv) Accountant General Assam, 

Meghalaya etc. are having their own Section Officers cadre, the so called common 

cadre system for the purpose of running the deficit offices. Dearth of Group B 

Offices in some - offices was not by -transferring officers from other units. Officers 

transferred were said to be transferred from their own cadre i.e., base office for 18 

months to the offices where there were dearth of officers, called deficit offices. 

Dearth of Group B officers in some offices was met by transferring officers from 

other units. Officers transferred were said to be transferred from their own cadre 

i.e.. base office for 18 months to the office where there were dearth of officers, 

called deficit offlce. 

4.16 As per Para IV of thd policy if the number of optees for a particular office is more 

than the required - strength of that office, the excess persons in each cadre 

(SAO/AOIAAQ/SO), who cannot be accommodated in the office of - their 

preference against the required strength of that office as per their seniority, shall 

be posted on -deputation basis to the office namely deficit offices. If sufficient 

volunteers-are not available for posting on deputation basis to the deficit offices 
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the junior most person in excess of required strength in each cadre shall be sent to 

deficit offices and no willingness will be necessary for the purpose of deputation 

which is violative of existing norms of deputation as willingness of the incumbent 

is a prerequisite to be fulfilled. The applicant begs to state that in the 

circumstances the 'Option' becomes misnomer. 

4.17 That the respondents are working in utter confusion in the matter of forming the 

cadres and, calling for option from the concerned officers through ithe scheme 

dated 24/03/06 circulated on 31/03/06 Without canceling the earlier optiOn 

exercised vide Circular dated 06/07/20'04. Being unaware as to how theseoption 

exercised vide CAG's Circular dated 24/03/2006 issued under PAG's Circular 

dated 3 1/03/2006 would be dealt with, CAG further confused by canceling options 

exercised vide Circular dated 24/03/2006 without stating the fate of earlier options 

exercised vide Circular dated 06/07/2004 and instructed to exercise option in 

revised option form vide Circular dated 20/04/2006. 

The applicant as disciplined officer had to submit the option. Most unfortunately 

the respondents again were caught in their administrative inexpediency and issued 

letter dated 8/5/2006 communicating some clarifications from CAG's office. 

These clarifications, instead of adding to clarity, made more complications in the 

subject matter of cadre constitution. A new term called "required strength" has 

been brought into play in para V of the Scheme. The earlier term 'sanctioned 

strength' has been substituted by ' required strength', which is alien in the 

context of service jurisprudence. After this no fresh option was called for. This 

"required strength" comprehends in disguise the power to exercise arbitrariness 

according to the will of the office. , 
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4.18 That the matter of separation of common cadre of Group B officers of NE Offices 

was discussed on various occasions by the respondents. The applicant has come to 

know that in the meeting held in CAG's office on 28/11/2003 views were 

expressed regarding cadre separation, minutes of which were also drawn. The Pr. 

AG (Audit) Meghalaya, Arunachal Pradesh and Mizoram, Shillong expressed 

opinion that as per the principles enunciated by the GAG's office for separation of 

common cadre, keeping a common waiting list to any NE Offices in respect of 

those junior officials who would not be initially accommodated to the offices of 

their choice due to non availability of posts would virtually amount to maintaining 

a hither to existing common cadre since placing them in their offices of choice 

might take 10-15 years considering the sanctioned strength and options exercised 

for a particular popular office. He also suggested that before separation of 

common cadre it would be more appropriate to have the proposed Arunachal 

Pradesh and Mizoram Audit offices created and options called for those new 

offices. In the said meeting it was also resolved that option for new Audit offices 

of Arunachal Pradesh and Mizoram might be called for. The applicant has come 

to know that such options were not called for. The cadres of Group B officers 

have been separated and never declared common cadre. 

4.19 That it is stated that the respondents are working on wrong premises that there 

have been the cadres of S.O, AAO, A.O and Sr. AO are separate cadres. In fact, 

under cadre structure, SO and AAO form a cadre of officers 20% as SO and 80% 

as AAO i.e., total 100%. With the variation of this 100% the numbers in SO and 

AAO shall vary in other words SO and AAO is a composite cadre of officers. 

Similarly, AO (20%) and Sr.AO (80%) form 100% of Audit officers, which forms 
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the composite cadre. 20% and 80%.posts are inextricably mixed. In the case of 

separation under impugned policy the respondents have not yet determined the 

separate cadre for SO! AAO/ AOL Sr.AO. No memorandum of showing strength 

of watertight cadre of SO! AAO/ AO/ Sr.AO has been issued till now. 

4.20 	That the applicant may be transferred on deputation under the vexed scheme/ 

policy of separation of cadre. There is no scope of deputation without option of 

the concerned officers. No option has been called for from the appikant. The 

appiicant has exercised option for posting at Guwahati under the policy circulated. 

Under the policy junior officers shall first be transferred. The applicant is a Sr. 

Audit Officer and is senior to the Audit Officers and he is liable to be transferred 

only after the transfer of Audit Officers, who are junior to him. (The cadre 

position in each category with number of post in each office should be first 

determined including 20% and 80% post and after that only the scheme may be 

operated in a scientific manner.) 

4.21 	That in the circumstances of the case the applicant begs to state that 

administrative arrangements and orders made so far do not reflect fair 

administrative policy made for the so called separation of cadres and the orders 

and circulars in this regard have been issued whimsically and arbitrarily. 

4.22 That OA Nos.125L2006, and 146/2006 have been pending before this Hon"ble 

Tribunal on the similar matter including the circulars and scheme annexed in this 

application. Interim orders have been passed in the said cases not to disturb 

the applicavftc in those cases. 
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(Copies of the orders dated 29-05-2006 in OA No.] 25/2006, and order dated 25-

07-2006 in MP No.59, 52, 55 and 56 of 2006 are enclosed as Annexure- "H", 

and "I" respectively) 

4.23 That the Assi'stant Accounts Officers of A & E office, Assam have also fikd 

applications (OA No.115/06, 143/2006), which are also pending before this 

Hon'ble Tribunal and interim orders "not to disturb them" have also been passed 

in those cases. 

4.24 That the applicant has come to know that in the Accounts side some officers have 

been ordered for transfen.—',  without making any policy in scientific manner said 

to be under impugned policy. 

The applicant has reasonable apprehension that he may also be transferred 

without making any scientific method, and dehors the seniority position - after 

obtaining option and preference for deficit offices under the scheme of the 

respondents themselves. 

4.25 That it is stated that the sanction strength in Guwahati office is- 

SrAO : 42 (80%) + AO : 9 (20%) equal to 51 

(Copy showing staff strength in office is enclosed as Annexure - J) 

4.26 That there are separate offices under the different Accountant General which are 

popularly called the base offices and also the terms common cadre/ combined 

cadre have been used resulting to the formulation of a policy/scheme in most 

unscientific and impractical manner devoid of transparency. 

4.27 That the applicant is an employee of the Principal Accountant General (Audit) 

Guwahati, which is his base office. The separation of, cadre as circulated may 

jeopardize the posting position, which shall adversely affect them. 
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4.28 That the scheme of separation of cadre as circulated has no rationaleand does not 

fit the situation now prevailing in the Audit Organisation. 

	

5. 	Grounds and Legal Provisions 

	

5.1 	For that the sending on deputation without option is not permissible under the" 

process of law. 

	

5.2 	For that the concept of "required strength" is vague and abstract and provides 

scope for arbitrariness in cadre constitution and arranging person in position. 

	

5.3 	For that under the scheme of separation of cadre ascifculated, persons said to be f 
surplus shall be kept out of their allotted cadre which in other words reverts to the 

concept of common cadre. 

	

5.4 	That before arranging the correct seniority of Section Officers in the respective 

Accountant General's offices on promotion from auditors by fixing interse 

seniority of SOG Examination qualified auditors each year, it would illegal to act 

on the options called for which would give a march to erstwhile juniors over their 

seniors. 

	

5.5 	Forthat the concept of 'base office' and common cadre cannot function together. 

	

5.6 	For that after exercising of option new concept of 'required strength' has been 

substituted in Para V of the scheme. This 'demonstrates whims and arbitrariness. 

The entire scheme is perverse and ylolative of Articles 14 and 16 of the 

Constitution of India and also offending the principles of administrative fair play. 

	

5.7 	For that the seniors cannot be disturbed before their juniors, and the scheme 

cannot be implemented before finalizing the matter. 
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Details of Remedies Exhausted: 

There is no remedy under any rule and this Hon'ble Tribunal is the only forum for 

redressal of the grievances. 

Matter not previously filed or pending before any other court. 

The applicant declares that he has not filed any other Original Application in any 

Tribunal or Court. 	The O.A. No.115/2006, 	125/06 and 	146/06 on similar matter 

concerning :the  Group 'B' officers of the office of the Accountant General (Accounts and 

Entitlement) Assam, and Principal Accountant General (Audit), Assarn; Guwahati. 

Reliefs sought fort 

Under the facts and circumstances of the case, the applicants pray for the 

following reliefs. 

8.1 	The schemeof separation of common cadre of Gr. 'B' officers in the Civil Audit 

Offices 	in 	the 	N.E. 	Region 	cirëulated 	under 	circular 	dated 	24/03/2006 

(Annexure C) and 	3 1/03/2006 	(Annexure C) together with Circular dated 

20/04/2006 (Annexure D) be set asideorbe operated after making modifications 

in scientific, transparent and practical manner. 

8.2 	The newly sanctioned posts for SO, AAO, AO and Sr.AO in each office be 

notified as per sanctioned memorandum. 

8.3 	Any otherrelief or reliefs the Hon'ble Tribunal may be pleased to grant. 

The above reliefs are prayed for on the grounds stated in Para-5 above. 

Interim Relief prayed for: 

During the pendency of this application the applicant 	prayfor the following 

interim order: 
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Thea1icant shall not be transferred/distUrbed from his present place of posting 

at Guwahati, which ihis be office. 

The above reliefs are sought for on the grounds stated in Para 5 above. 

10 	This application has been flied through Advocate 

11 	Particulars of the Postal Order 

(1)IPONo 	 -- 

(2)ateof:issU& 	-- R//O6 

(3) Issued From 	 -- 	U P 0 

(4)cayab1at 	 - 

12. 	Enclosures as stted in the index. 

a 	 : 
F 
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VERIFICATION 

1, Shri Kalyan Kumar Das, son of Late Krishna Pada Das, aged about 50 years 

working as Senior Audit Officer in the office of the Principal Accountant General (Audit) 

Assam, Guwahati do hereby verify that the statements made in paragraphs 1,4, 6 to 12 are 

true to my knowledge and those made in paragraphs 2, 3, and 5 are true to my knowledge 

as per legal advice. I have not suppressed any material facts. 

Guwahati 

Date Y( 	 Signature 



- 
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•1 	 qI0M.T 	.tiR(T!.iu.3f 	-- t 	f 	 OFI'1CtOFTfl1 
j 	 ACC0'1'AN;'GENERAL 	J,ASSAM 

POLICY FOIR TRANSFER I POSTING Of COMMON CADRE OFFICES IN THC 

NORTH EASTERN REGION. 

As per Headquarter office letter no.103/ N2/ 127-88 dated 23-02-90 as 4r as possible the Section 
Of'ficcrs Grade Examination passed staflof Accounts an-J Fntilerncnt offices inN. E. Region on their 
pomotiàn lo Scction Officers arc to bc posted in the otiics from which they passed the above 
examination. 

As per Ilcadauartcrofficc lcttcr no 135-1-NGEI A!'I'/ 94-95 dated 01-10-96 the AAOs/ AOs/ Sr 
AOs are to he postcdo the offices or their hoic as per as ;ossihlc II' however, it is not possible to 
post them io the office of their choice they are poszed to other offices on rotation basis Ibr a specific 

• 	 period. 	
4 

The tenure of posting in the outstaicu delicit dflices ir the (irs! and second time for SOs I AAOs 
is 18 months as per agreement hcld on I -0.1- 1974 hetvee, the Association and the Accountant 
General. 

4 On review the aforesaid policy, it is furtL.r decided that he cuute of posting frr AAOs/AOs in the 
outstation ofhccs for the second lime aad :huvwii be one year subject to the condition that the 
officers can avail of' regular leave of 30( hit )divs.nniv. Leave availed in excess of 3() (Thirty) 
days will he added to the tcnure of 12 ineni is. - -: 

The Common cadre officers who have never scrd at oatstation oil ices may be transferred subject 
of course to thc item (2) above, first from the t)otto! 13 I the ceo ioritv list of that office. 

The officers who have nvcr served at (nhlstat)l1 offices in their respective cadres allcr being 
posted back to their base offices have rcniaiiied in tlieirse-office for the longest period may be 
selected first in order of station seniority lir postlu2 10 outstation in order to facilitate smooth 
repatriation oilItc.ir colleagees. 	 - 

-When batch of ofIicc1n a particular cadieicjoins thcir base office on the same da completing V' 
/ 2 time 1ranslr, the junior most olflccr horn such hatch may be taken up for 2 / 3 transfer ,if 
any.. 

8., The officers who arc due to retire within two car.; may be exempted from the aforesaid-
transferred liabilities. 	 . 

9. Posting of a particular Common Cadre u!'icct' to an oL:ts!aLion offices rnay, be kept in abeyance in 
case of unforeseen incidents like suddci ecident. demise of a -litmily members, illness or urgent 
administrative reasons. - - - 

[Authority: AG,s orders dated 22-03-2000 	p/ l 2n and p/34c ot' Ilk iio.DAG(A)/Con-C/Gh) ,/Policy 
/trans0cr/96] 	 - 	- 

- 	 - 	 : 	 Sd! 	 S  

• 	C 	 - 	 •-. 	 - 
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CON 1 H) E I1M 

D.O. NODAG(A)/COUC. 

1)aied Gutat, September 08,1998. 
Dear, 

1 would like to dijw your attention to the suc of mely repatrjaÜon of 
Sr. A./Aos/AAfs to lhcir parent 

OIC aftcr completion of thc tcnusc of i month$/ months As you are await, from the lcvcl of SectIon Offlce onwards, 
there is a common cadre for transkr and Posting. 

To streamline the whole procc as well as to remove any perceived JflCOflSistencj I propose to adopt the fOflOWj policy for transfr/potjn of Comnioflcdr officei in the Noi-th Eastern Region 
The officials passn S.O.G. Examjnatj0 in N.E. Rcon will be postcd in the omccs from which they pas:cd the said Examthao a 

tar as possible The tenure of po:ting in the outStioii deficit 
OflICCS for the 	and second time for S.Os/AAO5 will rcniairi I IN 111011ths as per existing policy. 

The tenure of POsting for Sr. AOs/A.Os 	 on offices for the second tn 	 in the outstat c and above will be one year subject to t wiU 	 he condition that the officer avail of igular leave of 30 dayson leave. Leave avail in 
CXCCSS of 30 days will be added to the tcnu of 12 months. 

The common Cadre officcri who have already served at oUtstation 
offices may be tmnsfcned first fioni the bottofl1 of the seniorip, list of that office on the time presently in vogue. 

The officers who have already sar,cd once at otstatjon offjccs in their 
respective cadre and after being posted back to their base officcs have remained in 
thefr base office for the longest Period may he picked up first in order of Scflio 

	for posting to OUtstation Of11Ccs in OR]cr to 
fhcilitatc smooth repatriation of their colleagues 	 . 	 - 

Wncn a batch ol olliccrs in ; pirliculir cadre rejoins their base office an the same day after coniplcti; 1 	!2 t:mc iniiiskr the a 	 lunior hatch may hc.pickcd up for 2RId Ziflic tiinsfr, ilany. 	
most officer from 

Officers who an due to retire \vithj0 two years may be excmptcd from the aforesaid 	nsfer liabilities. 
ON 	

Istin[a particular common cadre, oflicci to an oUiithtion office may be kept in 	in Case of unforeseen IflCCnÜfl lc sudden accident, aciu of family members serious illness Or for UIPCI1I adniinis(mt;,c reason 
I wouId request you to kindly Convc.y to us your CO iments if any. on the above fliodijt5 

of Lan.sfer/posiir,r of Commri vadre officcM at your earliest so that wo1ahjc pnhcy C11) he liuinij thr, end 

sincerely 

• Sin i Sword Vahijm 
Accountant Gene rif 
Meghalaya Mi7_01 etc., 
.Shi lion8. 

McmkL 



/OFF10E OF TI-W(,'PRI NCIp AC 	 EAL (.A.UD ASS • 	 MAJJ)AMGAON 131____)[A. : 	 ATI29 	. 
CircuarNo. EL1/Audi51/2OOc../394

Dated: 31.03.2006 

Subject: 	Scprazion.f comma,: Cadre of Group '1' [fieers th tile Ci vii .4ufij Officó in Norr/: East Region. 	
• 

Cocqucnt upon. Hcadquarir's 0f!c dccLici to scparato the commpn cadre of Group 'B' ollicers in the Civil Audit olliccs in No 	East Rcgion, the Princjp•; Accountant Gencral (Audit), McgJiaaya ShiJJon, 1wig thc Cadre Controlling Authoiity has invited frch option in the pre:;cibd "Fo;; G1 ption" from all the Group 'B' officers of tbi-S olficc (excep( Conuiicrcj ()fliccrs) 

In view of above, ;ll the incumbents inG1oI) 'B' posts (from Secjon Officer i0 Sr. Audit Ofliccr except Comincrejal 011icers) of his office born on 
COmmOn' cadre arc hcrcby requested to exercise their option and sulniit to Ett-i Scc(jon on or 

before 17.04.2006 positively .for onward ransmi&sjon to Cadre Controlling Authority. 

In Ibis colmccic}1, . th th;. 	•'"rumcnt on the 6ubj&ct ard. cnclosod for inlbrrnaLu-i and necessary. guida 	. c("Y . OthCCis: Encic: 

0 

Letter No. Esti.I,'Aud,t'J2i,'O0 1 	'0i-O dated 27.03.2006 of Pr. Acc(a,2t General (Audio, Mcgliaiaya, 
C&AG ldller.No. 144-NGJf(Jl]-. )' •200 dated2!.fl 2006 
PORM OF OPT1ON 	. . 	 . 
P0/ky for Scparae ion of Coitnnon Cua'rc ofGior q  	officcrs in the A&E arid Civil A nd/i Ofilcers in NE. Rcgion. 

5. 	Copy of Sanction Strength of Gr. 13 OjlIcers cf iI1rCnE Audit Offices in N.E. Region. 	. 	.• 

	

Asrrigp 	Pr iIccornf :1 Gene,j1' a, de cared 31-03-2006 

General (A&Vbi) 
Menlo i\o Estt 1JAudzt/151/20O5_O6I44 	-07 	 D1tted 31 03 2006 w Copy forarded for infonnatjon and neccsry aiion t. 	. . 

They. are rcqeetcd to hring (ho contents of the The D.A.G. (A&W) 

	

	J cireuar to the Nocc ( all Group 'B' Officers >-dcp1Ovd in 1ic1 dL1 v.h hc instruciion tO" collect 
1c D.A.G. (1/C & C.A the "Thnjon Foira" per ..ally and subnt the same 

J wii; 	, 	;Iated date to Ett.1 Section. The Sect ctuy Ic the ii. 	rc • • I ';t 	' 	(A :ti1. '\ssarn All Th'anch Officers 	 • 1 
All Group '' ()fLicr: 	: .. )s cNccpr Cnir. Oiflcr) 6, 	All Section 	 . 

7. 	Ail Notico l3oaçd 

A 
	

\ I 
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OFF1c Ot iJii N .AccolJN . lV1 I 	
V 

• 	 - / 	

V ARUNACIIAL >RAi)i:;j Ai\l; 	
001 

---- 	 V  

V 	 / 	 No: Iu. I/;wIiu12J 112Q0u(,iJ, 	
I )acd: 

• 	 I 'll 	 . 

. 	The I .ACCQU(Ithji( 
Gccrjit (Audit), 

_Y/ 	
A.san!, MuI(Irnngno11 
IflcJtola, GuwuI29 	 . 	 V  

2. ' 	iij ACCOUIJ Geij,- (Audil) rrij,i111, 'grn-1aIa. 	' V 	 V  

V 	 • 

 

The Accuujj1.t Cci(crnJ 
 Nugiilaud JC&tirn. 

4. 	The Acco(rnth 	GCUcj*jtj(d\IRIII), 	 V  
V 	 Manlpur, ImpintL ., 	 V  

Subject: , 	Separatioti of Co 	iou cHdl' 	CIIJ11 n' • VV 	 V 	

V 

Sir,  

V 	

V 	

Va p of ic;td(JiJ;Ii'(C 	
ICUer NOVJ44 NGJ :(AI)1)),17 20 

ICd 2,1th MuCh 2006 
ICgIVjg SCJ)I';l(jc,u ,fV 

 COitlI()fl Cit 	uf (1 u(J1) '1)' Offiec, in 

	

cs i liw. d I 	your 	 and 11CCcq;1 aCtiOn 
Au dj7C ed uy I Ie;idqutc*u oflie I i c I 	 ii II ue cz ucione 	fi'riiu.tt i oin all (lie 
Qfup 'fl' 	ofyo 	Qm 	un.uy jik;;ç 	

cd to tlij. 
V 	

ur hC)1-(. 1li 201 Ap it 2()Q for I i lIir 	
oil 

Ltieio: As .'bov 

- I)PIII 	CillIllilIjit 



• 	 V 	 -' 	 - . 

	
V 

V 	 ; J 	OF'j E 	 • A ItU 	(EN,j, OI !IN)IA, Ai I /I\ 	rv I 	10 007:. 

	

i: 1 • -1" :E(J\,,)))fI 72OO1. 	
i)ate(t: 24.03.2006 

• 1 • 0 

	

'l.ie P .A&:ujui 	 (A (Itlit), 
'iiIa!ava, cli:., 

Si)arztt ion of coll)"'On cndre of Group 'B' Officers in the A&1C mid Civil Audit 011jce in North East Region. 

'V O• 

1 am to forward 1crcw1111 the policy for scparation of common CadIVC of 
(.omp B' oIIiccr5 m the A&E and Civil Audit ofliceg in North East Region atongwilj) a 
fi nnat of option lbnn. it is requested that fresh V 

 options may bc obtained from au ific%c:ciinj, (roup '13' officer3 beloiigjng to common cadre under your cadre coiifrol for n ;n 1iaiifcz -  to the CivIl Audit 0111cc3 in North East Region intimating them lhc 
C SI'Cnc-0I of each office and tlicy iiiay be nllocated to (lie concerned 

oljjceg oi the 
b;i of their ;Cfl1OF1fy_CWfl()I4jOflS exercised by them as per 

in5trilcfjoii conlaincd in p:tra 3O J 	p/)Icy 

2. 	
ilic junj1. OIljccra in each. cadre who arc not icJy to be acconu1,od,tccl 

im the concur ned OIECCS as per options excrciacd by them 
may be potccI on (lcpulalhm l;I:i to the (kilcit 0llicc5 as per j.u5t1uCt!, containe(f in J);Ua 4 of the poliry. 

The aclw;i lakeji report hioulcI be rcnt to us by 1 5-O5-2() 	We intend to 
I c.se1rmlfr(j cadres in 1acC as on 0106206 

1 	
in the aJ;propjate comli of judicature may he filed iu 

u!;nrdiug COUilscl3 

Yours iiIlifii!Jv, 

AJQL(-Wl 

eiOCbit) 

(Manisjr lVil(nar) 
Aqistaii C.Hn1)110110r and 

Audifor (cneIaj.(N) 



ct w\4. 1  

Pon li r1;: 	llpn ("Ihe o (1;uJ) R' 
iu flu' A4 

E 

ic liwe °POfl lw afloc:;tion lu a p;'dicail:r (:uI,c 	be e;'Ucd h 	•(, 	i,. CNi1g 	w 	1 	ICCt5 	1."L to COflhllion ca(lIC by (lie pR;cflI 	dic Cflh,t;1,llino 	10J ilien ic. PAX; (Audit) Mch:ilaa dc.,  (At) 	(;IJv;,lIi. 	'1 lie 	I).;fluhal! 
piclbiencc 	 be rctjtincd to IU(liCa(C (lien 

NEVA 
LIMS 

Vacancies fl C tithiticd Ca(tIC IICI\' bC pl<iiOi IWiIatCly (Ii IihUIC(l 0niolig illiiie. 0I1CC11ic(! 0lliCCs and Ilic eXiSIjllc! sI;ifl firty be alJi,eaii:1 III Varj 	('liC'' ajajflsI 	the 	tc(Jui!cd 	site, lb 	 sitcj,tli 	21111!5 	Vc'nt1i.-, P1 uj)O1i;eJth(cly (l!5{ flhUkCl lfl C CtI cadic. 

lit 	l riii 	oSlin ol (ilolip 'B' u1hce, oF coulliloti catlic against the requited strcngth t 	1 

vat kni'; Civil Audit/A&p ofliecs shall be made by thc 1cspcchjvc 
C8dFC 

COntiohljiiy authorities strictly on the basis of (lie seniority ol the 0111cc, , 
who have eNci cised thcir option br altocaijon to such ofJjccs, ilrc.cpcctjve ol (heir base olhcc. 

IV 	if IhiC nnflibCr Of J.T(CcS lot a J)aIlict,Iav oblice is inoic tItan the t'cqttitccl site 	tl of,  11IIE oliice, the excess PCIsoiis in each Ca(lfC (SAO/AO/J%A/sj) who can not be accolntflôdatcd in the olJIcc of their I)1CkFCIICC agailint the Icquit -ed s(icn(h of at oIiicc as per (heir Seniority, shall be posted on (lCiUJtati,, basis 
to the office vi, deficit ol(ic if stifIjcjiit volunicers are not available fir such posting on deputation baSiS, the junior niost Persons In CXCCSS of rCqiIilc( strcnglli in each Cadre shall be sent to (Ichicil OIIICC 

On deptitatiw; basis. No wilfiflL1css shall be flCCCsS;uy for this pwpose but (lcptItzI(i()fl alhysvaiicc shall be j)aabJ. 1 IO%vcvci they Tilay be asked to give their preference fei -  stich posliup tne.uhoniog the ilathics of (Jefidji oliics and as Thr as p sible  they iiiay be 1 to a tubt deFicit oUicc5 on (lie basis of ,  thcir seniority and 	efia'cnc giecu iicrn iou Ibis pu 
poc. iiicse pCtsoi)s shall he posted to the ollice of their 

choice on the bai of their scniority on availability of subscqucsit vacancies apainsi. the requited .slrcngth in such ofliccs. '1 he sinphtis optees 
shall also loon j'aitof the cadre ofhlicir o1ijc N. which (Iplinit Was 

CXCiCjSctI by  
V 	If (lie nunibcr of optees Ibr a pat licular ollicc is lcsa flinti lic al1e(j;)t,cJ SIt 

Clip (I (hi that oI(jcc all the oJi1ce shall be ;lfoc.a( 	to (hat nllie. 	(lie  vaca, ides sl tall he fi llcd up by dcpu(;,ijo,, 
Of SIIl iiits op(cc.s as jir gii !dc!iii5 l;iid (Jowil at IV above. 	.1 lie Vacailcics aiisb,p ((lid to lcpa(Iiatjui, of Iii" to tlic ()t(jcC (hi their chioleC will lic lilld , i 	by the Coliccilied uIJiec as pe, -  piuvisjt,s e(i;t;iiiii.(I iii the Ree, i'iin,e,It Rules (or lli 	coliccille(l J)0S(S. 

The Ioiflojk,i,s 0 G:onp 'B' JiOSIS alter tli 	(1;ullli, (it cadre rItall be  by (lie COiICC1I1(! 
olbecs hunt :uuiuw,i (lie cbpible oIficc,q oF (luit 	u1Içc. lIou,cVci 	in sinplu 	otlic 	un i;. 	;:--ii 	wilt he ijiath' (ill all (1n: slut plus ot)lecs puetcd to 	

it ba::i ate aeceulutu;w;.,tctl iii hese ()j hcc. 

)iiect iCcriui1in;il Wilt 	(lOtte fit Ib 	ulU(iej 
 (U P1eudJt n  l: placed to I:i!1 :k:iiun 1 	vi 

A cei 



	

O2'flJ 	

r 
•0, 	 . 	 - 

FORj OF' 0'F1ON 

In 	CVCfl of scpa 	f 	com1 	
cadre for Group 'B' POS of 

(Sr.A3/AO/010 of thc 
ci AUtht OIICCq of thc 11 	Au 	& Accoun ts  

Dcpartj 	I(yat1 	Jc Noith E, 

............... Working in ........ 

................ 	
thc Ofui 	of th.. 

... 	. 	................... 	
.................................. 

................

(dcS )  so 	 be 	andro ñih 	
OP 	shfl be 

aflowcd in any case, do herc opt to be 	
chan in th abow 

 üiay aUo 	
the foflow offlcs) th 

order Of prcfeic. 	 d  

-. COIthe 	.....................................................................................  

office  
 

4. 

 CCofthe .......................................................................................... 

6

5. 0ofth.............................................................
................................................. 

. Ojccofth................................................................................................................. ............................................................................. 
7. Oi 

Date: 

Station: .................... Name 	 . 

0/0 the ................................ 

No. ........................... 
4 

I. • 

• f 



	

• 	
: 	 -- 	 - 

I 

Sand ioned St ren2th of S1?L Os/AXis andAA Os/Sos in NE.Regj 
(other than Commercial Officqj 

Name of the Office 

Shillong 

Guwahatj 

Agartala' 

Imphal 

	

LI - 	Total 

SR.AO/AO 
20+8 

42+9 

12+4 

13+3 

6+3 
• 	 93+27 

AAOs/So 
37+13 

113+17 

30+8 

15+4 

• 	18+5 
213+47 

 

p 

I 

0 

 



• 	 C 
Rirr, / OH sc OF I IlL I'RJNU)'4[ \( COL NI Ai I LNLRAL (MIi)l I), kSAl, / 	

L'II-29 
/ 	(;ircu!, r Nc,. EsIt.I/Audjt/l 5 1/2W)5-6/. 	

I)a(ed: 
S 	

CIICU1,AR 
Subject: 	Sep.aratjo,, of Cüfl,,,z(,,, Cadre 	Group 'B' officers in 1/Ic Cic'jf ,iutili Offices ii: North East ftegio,,. 

In Partial inodj!jct1 ui tins 
Office Circular No. Fsu.1//d,dt/l -51/2005 06/394 ited 3 -03-2006 iid in view of! ieidquar1ci's cIarjflc ion and 

Rcviscd "Option Form" ibiwarded by the 
I'IinepaJ Aceowt:it (incial (Audit) Mcghajaya etc.. Shilloiig under lcticr No,Eit- I/Audit/I 2-3 I2O5-06/5o4 ut 19-04-2006 thC Inst datc tor eXci 

Cisin options on the subcct cited above in the revised "Option Form" 
is extended Uptu 2$-04.2r306 

AH The Group 1 	)ticers (from Sr.j\..Q to SO. 
011icerS) arc Iicrby ieqLIcstc(i to 1urnish he fresh opt ions in the revised "OPlIONlal 

FORM" to Estt-I SecIjoi1 on or beLi 26-04-2006 jiOSitivcI' fo onward sub!fljssjwi t 
StIIIIOUL O1fic within the SIipat(l date i.e. 2$-04-2006  

'Ihe PtCViOus Opti(rlI \eRscil iii CUll )l:ancc oi lhj: ollice Ciieuiar N. I/Audit/I 5 l/20SQ6/39t Ia((' 	O-2(tO6 cnn be treated as 
In this COflnectio 	tIu: hIhuit, 	fCj;it; un he 	ahk 	•ue cld to 	1Iturn)licn 

 
and 1e¼essa 

• 	(f( . ICII er 	/ .2I-(;/, J'/'j 
 00 . 1 d ui. / / . (1/ .H(Th 

'lhn; ha;uc; with the aFJ;:uu dl ot 'Ohicipti ;\ccolltait Ue 	at. 
•, 	 .• 	 . 	

S • 	 Dcpn iv A CCOU n La hi Gcnerai (A& \V) • 	 lenin Nu. Est(.1/Audjt/i ç 112005(j6/ 	
I):c(ed (apy fnrw rdcd for iliformaiioll ;cciuj JIC CCSSLIj actjcu 1  to 

• 	 • 

S 	 Th Iic: 	are IeqtIelej t. bring the ecuntw, 	of the 
I 	I lie I).A.G. (A& W) 	

deular to the Notice of' all Group 
4 13' Officci5 

• 	• • 
	

iepio\ ed in held duy wffli hc WNtiUçti0ii to colIcct 
2. 	I he I).A.(J (I/C 	C.A)J [he 'Opti 	Form' )rsuallv acid s:hinit he .siinle J wi{1101 the '(I;uInlcd date t FsltI cetjou 3 	

lice Secretary to the Pr. Aceouptacit (ka:jl 
O All 	 (Adj; 	n Assai 4. 	Uranel, 	fijeers 	 u  

. All Group 'l3Officc (5 (a r  6 	 \.( 	exec 	o 	Ml'hc r ) '\ lI Seet on 	 n  
7. 	• Al! Nt ice l3oard 

/4 	(•' • . 	

A ' 	

z Aodc Ofli( dcuit) 
S 	 5 

I. 



/ 	 . 	 ... 	4.: 

• 	I 	-• 	

Aix'in- - D. 

•) 	

I 

••\\• 	
•.•• 	j 	. 	• 

.0 

The Ae 	flt)L 	 / ( 

Ani. 
(iuwaha - 7tI O9. 

• -• . 	 - 
Subjcl: 	

- or1 c;prti 	01 	trrn.p 	ii 	:ac rc F 	rt .'flZL 

Sir, 

V002 dad I 	rr to refer to your 0.0. Lccr No. 43/Sp/Orut1 	B WW 

O7:O4.2OQ 	c tbc suj( tnccnoocd M.,o:c 	rn RntiL 	c1ow the ciariticatio 	ougb( 

lot 
) 	Tiic actual 	nctionc41;ngth 0 t Group 'Il' c(ftccrs frir thc ncw)y crtd 

o€ficct o1Miwr&w nLui A.tuncb.l Piwdch is bcig inirntted hyflRS wi.n 

o f 	 i 	nai ;,ot i 	crcucd for the pnient. 

(ii) 	Sc...O,AOA.A() 	ri S.i.,. wjil b: 	vetcd font 	1atc Cnfrc.Q and ratio of 

M).20 in Sr.A.OJAO t.wi A.AO/SC) wilbc mttr,t2incd while scpauatin 

A.copy of rcviic.cil uptio.0 fonit ii. euchtèd. 
fcc fr (iv) 	An offictr who has (IVCfl 1)tC 	c1Ct tO 	IflOfC 6.1a 011*e of 	periitncr.t 

theccadxcS.  

Ioc.dor will bc couidcit4 fc* pimcrt auloc&w at per Itis 	iority 
and uptiou exercised by hiuLji( be caiuot be arxorr.jnodUed to the ufic 

rncritiood lit SI. lo. 	1 	of tc optku forxn lie. 'will be coosidcred fo: 
pernietit iI1ocation io the oFfica •tnc.zThoncct at St. Na. 2 and so ou 	If 

hoWcVcr ht cannot 	c 	mnc1(1atcJ to any of tho obove oLfttcsaz pn bis 
sciiorty be wiU bc posted o. .ticputnton Lo the dJicit o(.f1cc() tf 1. be 1i 

Iy aUocMcd, 	.ny of the off. 	notoned iu th 	optitin. 

() 	It h. 	streaJy tjcu nlc ctcir ;I, the pIic.y for 	aiatou of cadres that 
finalallaratioll of Gp '13' of1ccs bcicop iug 10 comrnr, o42&e shall bc 
made 	trutLy au thy. btsis of thc.: 	 cmciel by them 
jUcpcCt1V0 of tbci: bo ufLc. 

Yovut fxzithfully, 

(R. krnbt1lavaiufl) 
4\jt Conptroller & 
Auditor Ocncvul O'f) 

No. 9-NUE(App.)/t 7.2004 	 ' 	mtcd 1.3.04-2006 
£ 

Copy alongvjiti t  n ccp.i of the AG(A&J3)A_41&fl1, Gtiwub;iti D.O. IcUct 1fttCcl 
07-Z(0( is frwudC(1 ri 	hr. P\GAud>. Mbrtizy 	c, 	i11o. 	f.sr irulôinvuUou. 

• 
•• 	 ;. • 

Uouuiimc]lct & 
U ;\..s_ Audi(om Gcncil çN) 

F .  
I,  
I • 	: 

- 	:• 	 • 	.. 	• 	- 



Fp 

J 0RMOF'Ovf1ON 

: In the cveiit of separation of exisihig common cadre br Group 'B' posts of' 
	 '.11 (Sr.AQ/AO/AAO/SO) of the civil Atidj OHjccs ol the indian Audit & A)ffl1( 

i)cpar(mcn( located in the North East, I Si1ri/S:(./.l 	 S  
• wo'king in tlic 01 ,11ce ('lithe 	 . 

• IS 	
(dc.signaiioii't. knowing fully that the.  

option so exercised shall be final and no iisrthcr cliaigij the option shall be allowed in 
any c:sc. do hr.rchy opt to be finali v  aliocamed to the following oflicc(5) in order of 
pie be Fence - 	 - 

I. 	Offj 
2. 	OlIlce 

.. 	
iiid SO OIl. 

Si gii i UFC ................................. 
Daic 	.................... 
Statit);:. ........... ........ 	

i)es ipna 

O/u (lie 

Liiipinyce No 

•'!'. Ji:,lJ 	oi'i') : 



. V;T* 

cjj 	TT 221NGt(APP.Y17:2O04L1 

v OFFjC OF 	COMPTROI 
AND AUDiToR GENRAjØ INDIA 

........ 	 •' 

To 

Tho Accountant Cciitl (Audit), Trlpura, 
Agartale 

	

Subject:. 	Scpgutk,n 0' Group '13' cadres in 
()1r1 cCS of the N.E. rcg!on. 

• 	' 

• 	
- 	 to. 	 0 	refe 	to your omc 	lettcr No. 49/2OO6O7/rj dated 12-04-2006 on .iic above )ncnticfle,j subject ad to furffls below the oLorjficatj,, sought for thcrcin 

(I) In first linc of para V of the policy for separation 
(Ii) 

of Group 'B' cdt the word "SOnctioncd sngth" ma ba read as "requij sttngth" An ofliccr, who has givc 	prcfcrec 	fot more than onø office for. pcnnant allocation, will be Considered for perm;ulcllt allocatjo per 	s as scnkrity siid Option ccrcj by 
him. If bc caji not be w.zomnadaled to the oIflcc 	his "V %) 	\ 

of first choice he will bc considecd for - Permanent  al l 0cati 011  to the office moti oiic4 at Si. No. 2 and sr, on. If hov'Ovei hCcn not bo 
hI 	 o 

	

enlorty and 	ption 	zdto any of tho these bfflce 	Pc"  hc will rnml 	under the cadre 	of tho, PA G (Audit). Mciha]a, Sitillorig and 
deficit OfIic 	 potod pn deputatioa to the  ) till.  he is Pcr 	ancit1y alloca to any of the ofc n.ent1ored In the option r',gtin3t the -nboqth vac COfl 	 ancy aring in the Cctncd OfGcc (s). Onc 11c ofikc 	; 	C 	t:1c(Iy aito atcsj 	i the office of his first Cr subscqJ('To th,k -   JrI the 3J)tl(ffl form, • 	 - ucb. a1locatjo 	is fl'al and fortlier d.an 	VIII be allowed 	 no 

(iv)  

At no funhcr PIQrnution will be rncie in'slIrplus oIIiccstflJ 	ph' opt 	pctc4 o. 	dcputj0 In defieft OflICCS at accom 	L 	thc  cormcu surpb 	tTc.- 	will efcornrflodac 	their sjp[j, 	optccs against Sub:.cquctit 'C&;CC 
• 	(v) S:.A.O, AO, AAQ uid SO will be Id fó 

paratc cs for the pu.-p of iliocm id tii rnto, of 80:20 in SrA.cJ/Ao and AAO1SQ c 	•iIIii)cd 	ut 	cach 	oflic cadres 	 while Separating thosc 
(vt) Tiic . 	 reit'( 	and 	I'lJ' fw-  titO newly ccajcJ offices of Miior,j 	s'l A:macaJ, 	i'rxidcsii is bern8 inUrnatcj • 
(vii) 

by BRS wing of tlu 	officc 	N: z:ddlUonaj toct isbing c0aIc4 for tho preenL. The uflkes who are prtsantty cm 	 other oft1oe will bo' ?dlocth,d to the oITk. as per their ,11 be 	tpatritct frOrzi the b rrowjng Offic(i) to' their subject to availability of vancy in that ofilco. No supcmurno. ,  will be. crta'ctl ii 	'iuy 	fIcc. 	 poet 

to.  
10, Duti;,utjc Sim' /at.0 Mirg, Now Delhi-li io 

S . 

- 

• ie e -() 

	

• • 	. -. •-r'- 

- 

	

- 	.:.: 

• . 



.f2z 	)r 

W . F - 

I 	 - 

(v'u 	ThØ1conn 	rn 	 proportonatc1y 
Cpa1ttofl of cadn. No ftddI ININ post is bcg cr©aod for the 

OL 

(ASTOSHJ 
A1tat Comptro)lcr and 

Auditor Gcra1 

Endo. No. 222 	NGE(Ap14.2006 	 Datod 24.04.2006 
Copy aoig with A copy of the AQ(AudjQ, TrIpum. Agarlala hdllcr dutod 12.42004 1$ forwaniod for Irtformntio 	and cccsty &tlon to: -'t' 	The Pr.AG (Audit). Mtghstay , SIiIIlo:tg-793 001 

1A: The M3(A&E) Aiem, Guwaiat78 1 029 
•: ThoAOAu 	Assm, cuw&iatj' 
• 	 L  thcAO 	1e'crdatcd 12.4.06, 	

jg 	029 with rckre::cc to scrjh No 	f.10 o 
Dtrto (Dirtct Taxes) tt Hedqucr with rokrcnce to sorial No.10 	the letter 	12.4.04. 	 of 

Dir 	ndttd Taxes) uk licridquancrwiU, 	fcrcnc 	to scr 	No.10 of the AOsjcttcthted 12,4.06, 

. / • 

(ASHW(OS 30S}{L) 
p 	 11cr and 

Auditor 	cri(N) 

4 . 	 . 	

•. 

• 	 . 

V. 	 0 	 0 • 

Vt,  

ki 

V 	 • 	 . 	 ' 	 V  

0-f 



I' 

•F1b / 
FICE OF THE PRINCiPAL ACCOUNTANT GENERAL (AUDIT), 

' 	 ASSAM, MAIDAMGAON, BELTOLA, •0- UWAHATI-29. 

0. Estt./Au/l-51/O6-O7/498-49; 	I)atcd:8 May '2006 

The General Secretary, 
ivii Audit Association, AAOs/SOs / 

Civil Audit Associ.ationGroup C' 3 'D', 
O/o the Pr. A.G. (Audit), Assam,Guwahatj.-29. 

sub: Separaticn of common cadre of Group 'B', 'C & 'D' taff in 
the Civil Audit Offices in N.E. Region. 

• 	Sir, 

I nt to forvard herewith i -Icadquiic.r letter no. 1722/BRS/ 15-
2006 dtd 27th April 42006 along with redistributed sanctioned 
strength and P.l.P. bctween olf ice of th AG. (Auj 
Mehalya/Arunachai Pradsh / Mzorim and Ileadquatcr's lettor nc. 
22 1-NC E(APP)/ 17-2004 dtd.2 1

1 April '2006 regarding c'arifications 
sought For, on the subject cited bovc for your information. 

This issues with the approval ofPrincipal Accountt Gcnera. 

Yours faithfully, 

Scnior Audit Officer (Adrnn.) 

qc -V.ct - 

/ 	I 	. 
// 	\• 	•• 

• 	 :: 	•\cru - t -t ((T -z1 (AdZr?ii) 



CWc 

() 

I o1:Lcr OF THE COMPTflOLLEIf 
d AND AUDiTOR GLNEL OF 1NJA 

/4 
tkii. 1* . 

• 1 '  

To 

Thu 1c. A ourjIa,L (iCflt (Aud), 
Mcdaya 

c' 

Subjc:t .SeIa:ati,n OfCØInUwn Ctdi v)t ii op 3 ol11'.i:: is h 	(:vst Asdtt uI es in Nor ,ii E R ast 	ion, 	
it: 

Sir, 

I 	n dii ecied to invite i 	:re,lee tu you' ilicc kie; nt Est-UAuditJi 3- I/2OOi-2OQ7/O3 i,itcd 29.3.0t on thc .hovc cte1 utifei. 'Ilie isw siIIchiOn 	strength and 1 '$-s1pc'iri()fl for the Itires.. nhl1e 	vi;'.. tVIcgjl4slisya ArunactsJ ?tadeh aa(I Muon:n) has btiis hi.'ad as per hc Stutwisuit eiselosed. •Jtie (C(JStiihijd SinhCLjOne.d nth rny Pluil5c lie :ioktd in your '.'iic ricoid arid thc s liql, nnd otlincrs 'nay accos ihriLIy be posted iii cacti Offi;e iii list' cus hust 

Ycu; 1aithliifly, 

(tALl! KI_ MAR) 
Adsiiii,t5 .Il!ve Oflr (131S) 

N. I 723 URS/7 200S 

Copy ttir i ntbrnlatioll wd nec ssy Ildimt I). 

I. &I (Audit), Atunachaj Pr.dosh 
(Audit),, N'fjzorain 

.k. Sr .40 NL (A.pptt 
1. PS to PD (Still) 

ry 
(W) 

.- 	 Ii.. 

--- Th \ 
ft(11551155¼1 5 Iii..: 0 iiecs (Is I( 	3 

L 

I 	 ,•, 	'- 

5 •0. cc,t..::t.1I 	tic,:)ilI. :' 	
'.':! 	 I 	IIIiu2 

.O . 
	10 , ( I,Thacu 'ilsah .? lsr 	rg iqnw L)i:U - I noo2 

---'- 
 1/ 	. 

• 	, 	. 

fi 	 • 	. : 	- 

tceo U 11. tA t c  kTZ.
I 



- 

	

Pp tWt 	
U MchJa 	

ur)dU Prad) a 

m N G~~ u ri 

/ 	'I  
24 CO 

	

14 	
10 	2 	Z  

31 

I 
SIflC,) 	1JU& Cdj 	II))y he 	'd 	?.lir GlAuji  

QAO 

•1 H; 

	

. 	 ,'----. /,' 	•S.'-J 
)4u :cc ntt 	 (Admn) 



• 

No 22 —N LApp Y1 7 2004 

'T 	 .Jfl 	T 
• OFFICE OF 1 COMPTRoLg c L±... . AND AUDIT011 GENERAL OF IIA 

. 	

. 	

0 • 	i 	
•.4" 

The Accouil igin, Gclicrul (Aidii), 
Tripura, 
Aprtal a  

Subject' 	Sepatlon fGrcup 'D' CIJ 
res in ('ffiecs of the N.E. region 

Si, 

1 a.m dlrcc(d to invite a refer 	
to your otfiec icttcr No. 49r2ooc.7/0 datcd 12-04.2006 on 1.hc above 	1L1onyj subject aiid to ñrnish below the olerif ation sought for 

 thercin:. 
In first line of 

 

pore V of tite polic 
the word "s 	

y for scprati 	of Group 	E' cadrv anctio ned 	engih" 	
0 

 rna 	be read es "requir An officer, stren'. gth wo has 	ivc 	 for 	orc than dna office for 

	

pcnrinuic,U Oliocat Ion, will 	e COfljdered for his per 	 pcftr 	 as  sctiority eiid Option CXCrcjsotJ by him. if hc can not be accomnioJat 	to the oQkc.of his first chojc 	he w1 be conid. 	for the ofcc mentioONA at Si. S  

J 
UwOyer No. 2 and so on. If he can not be aowmmodataid to 

anvfthothcsc bfflce6 zM Pqr 
 SenIo 	Option bc 

• 
.nd 	will ,rftain under the cadm control of  th PAG (Audtt, Meatay 	Shaillone and posd 	n dUO decit to Offiø() tilL he i 	rtya10 	to any of the oI&' he optkri aainn the 	bic< 	vacency 8rhing i 	the  concerned offlcc (s). 

Once the officer i5 

	

pern1cfltl.e ajLocd to the offlc of his 	st or SUbCQUIt choke in the OptIon form, 	ch 	Iocatioa is find further d:g 	will be  allowed. 	 and no . . 
M no 	promotion wifl be *ade in offios t 	all opte 	pcUtwon dputtjon to deflth occs 

 
a 	accornd 	tbc ortcerncd surplus ofti 	willaccomrriodate  

4891= subsequent vac&ncics. 	. tho& sttrplus opo 
Sr.O, AO, AAO and SO will bo four separate cad 	for thc puo 	i aiIocot 	and th 	ratio, of 	0:20 in Sr.A.OJAO and /'O/SO will be :nainjned in • codrcs. 	• 	 each office while sCpang these • 	(',i) 

• • 	I. 
The sanctiojied strtngdi 

and PIP fr thil iewly crccd oces of M3o 1  onj Aninacjj Pradesh is being intimated . 
(vu) 

by BRS wing of this 	flicc. No,addlLlonaipog lbeing cmmted for the The uri -i ce rs who 
• ø.tly on deputation , to   1ocate 	to thc oIcc 	t pt their 	 otherOfflOcs wil.] bo' be rcptrici 	the bowthg ofco() 	their sub 	to avIabiiIty of vacancy in that office. No 

It 	

j 

0 Will bc c1-1 nit ycifljcc 

•,•••• 	

0 

0 

• b 	Dii i;tdt,r SIt,./,i( 	Mntq, Now 06111I.1 1 000' 

/j 	I 	.. L• 	 0 5 

• 	 1 	 0 

0 Iptj 	; C0UttLiif, C; ucrJ (Ad 

• 	 0 0 0 • 	 0o 



•1 

?I 
• 

7! 
Awl  

(vu) The S4n4 
oedstmugtbrnrnUsc)ug 

cadm 
$9M. 1 0a OfcAdtlo, No addl(ôj po,t i 

bmg erej lbr the pr9r 

	

Yours fa1thijy 	
0 

(AS osnJosrn) 
AssJtMt Compjlor and 

Auditor General 
Endo. No. 222 1Wi(App)/42006 	

DatJ 24.04.2006 Copy along With a copy of Uje AQ(A
.udu) Tripura, 	ICUCE dn 12.4,2006 Is fc wtjod for l?iforniatIo1 ad 

noc-. aIon to: The Pr.AG 
CA'utit Megha) Shfltong_793 (.0I A. The AG(Ag.E) Miam, Guwaitnj..781 029 Tv AGAt Msn, 	

029 wIth rkren to crja1 No.10 f 
. thcAO'1rdtd 12.4.06, 

DIr 	(DItct Te) a Hcdquj witJ 	to oria1 No.10 of. the 
AG's 	dati 12.4.06. 
[) lrector UrtdiirctT&os a 	 with tè 	to cri No.1 () & thc 
AG', letter datød 12.4.06 

p 

(AS1 JOSm) Aktnt Copj 	d 0 	 0 	
Audkr Oe1eJ (N) 

1' 

: 
0• 

•0 ... ........ 
0  

.; ,. 

.AQsk ;. H::.:: 
0 

. 	 .'.. 	

ti(jtJy :.CC0Ufltft (;Cuerzl .(Adn) 

..,. .. 
.. ... 



Circular No. Estt.I/Au/1S1103-0411077 	 Dated:06/07/2004 

Subject: 	Separa/ioi of Common Group "B" Cadres against the Audit offices of the 
Nor/h East. 

Consequent upon Headquarter"s office decision to establish separate 
offices for Arunachal Pradesh and Mizoram (whi9ch will function from Shillong, until 
adequate space for office and staff quarter are available) the Principal Accountant 
General (Audit), Meghalaya etc. Shillong being Cadre Controlling Authority has invited 
fresh option from all Group "B" officers (other than Supervisoi) for their final allocation 
to different Audit office of N.E State in the event of separation of common Group "B" 
Cadres. 

In view of above all the incumbents in Group "B" posts (from SO to 
Sr.A.0) of this office borne on common cadre are hereby asked to exercise their option 
afresh in the prescribed format (available in Estt-I Section) on or before 19-07-2004 so as 
to enable this office to send the fresh options to Shillong office by 22-7-2004 positively. 

The options exercised earlier in response to this offjce Circular No. Estt. 
I/Audit! 1-01/03-04/275 dated 3.11.2003 stand cancelled. 

(Authority: Principal Accountant General (Audit)'s order dated 05-07-2004) 

Sd!- 
- 	 Sr Deputy Accountant General (Admn) 

Memo No. Estt.I/A u/i -SI/03-04/1 078-1 086 	 Dated.-0610712004 

Copy forwarded to- 
I 	The Pr. Accountant General (Audit), Meghalaya etc. Shillong. He is requested to 

arrange for obtaining the fresh option from the officers of this office who are on 
deputation/ foreign service from his end. 

2 	Sr. D.A.G (A & Works) 
3 	Sr. D.A.G (IC&CA) 
4 	Sr. D.A.G (C & R) 
5 	Secretary to Pr. Accountant General (Audit), Assam. 
6 	Sr.A.O (Admn). He should maintain the Register of option like previous occasion 

and also prepared a list of officers on leave and ensure sending of the option paper 
to them by registered post. 

7 	All Group "B" officers deployed in HQ. Section/Branch. 
8 	Notice Board. 	 - 
9 	0. 0. File. 

Sd!- 
Sr. Deputy Accountant General (Admn) 
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TOFO__ON.. 

in the evt of p.ton oX' 	tii CflL) endr for th'oup p4 pota 
(ex!udii Siiior) of the oftic 	of Jncitn ;udit & Jccou:rts Dprtrrit located in the  
Nc1i1i Et, 

 
in the. oThco of the Pr. A.(1IA.c,f,, D.A,U. 	A:Jjt' 	 as 

d,njun), iO hU\. :, 	Q bQ :.flv ai1.k.c4 to th oi3ico of the 
Pr. AGJAG.i&. D.Ac. (nxii) 	 . .. 	. icing iuy thz thii cdie of 
opton smll be final and in n(j :a Wit It 	i! 

2, 	In case, I am nc mthully 'iliocJ d the. 1irt 	twic to tho oftice of my r5t 
option vxucied jbc)ve for WmIt of "uncv. I tflIV, i ld Rich, tUIiC I flU hny allocated to the  
said ollice, be allocated to the 'ollowa cjL ccj  in th odcr ofrcfcrenc' 

(1) Ofico of Uw Pr. 	 6-i-A. 	D...(1 (Audit) ............................... 

ñi) (.thce of the Pr. A.C',&G./Sr. D..4. (Andit ............................. 

. ..........:.::.. 	 "•' 	- 

Stz1on ................... 

(Szgnat.ur) 

---..- .......-.- .........-..-.-...--..-.-.... 

(IN iLOCKLTTERs) 

Des 

Ohi th.- 

- : 

,... 

(Jcot)  
..... 

• 	 . 	 ...,,. ;?.e. 
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)Lcj 	jc rinc A 	.JUr:i:rr'n GENKRAL AUDrI,. ASSAM,  
QL. 

: ClrculacNu. 	D'Guitt. 
- 	

3r 	Jovrnbr 2003 

Sepwit1on of Coumion Cr4lup-9? Cs awofiqt the Andit Oflce o( the 
NoTh itsL. 

The Cadre Controlling Authciity viz., 'flice of the PrncipaI Acount&it (n 
Audit), - 	 Shiliog 	iniiiiad. Uit coiidig th prohkm of cadr 

nn1lagemnt aritirg out of Conunon cai.ri of Group '1Y postz in the Audit C6,;;es of the Noith 
East. the. H6341mla'F OIce har, dock:d to (parat the.  comnion Group-'B' Cacb'e from 
section O1cr to :Sa jor Audit Oflicer ieyduaig  S iworsi zn the Audit Oce of the 

N&th E&st h±the::o controlled by tt Prmcipil .Ac.coiin Gnnl (Audit). 	hri 
hlon. : 

Acdy 19 	n9 f; 	e 	jh o thtwtice of 11 ccnc'nwd. 

Om lime rio -cii 	:1- option ici a uiioa to a prtictilar oice loc.ed frt the 
N.th Eist .thall be 	invd from thc xitj'i 	 from Section Oficm to the Senior 
AudiT Of1k:cr piiec 	ih dillrni :' ud Ci&i 	'idir' 	CAI d-plitAiort snd RA 

scrcc). Thc ricunbe.nt shoid so xc:c t:icir cc,n: id third p eiincc 

Thc Of&tt' ihfl be oicth:d to 	ctke of I choice oi the añ of 	iot'ity- 

aim-first prer.. Howoiu. 	icc t 	rr:ibcr of optcc for prticu1ar oe3ct is more than 

the sandioned sth of tkt. oflice. !llo, CXC 	op 	shall be kept in a Waiting iit for iuiture 

accommo(ktion in the oelco of their choice. 

(c) 	Th W.'t !ited perstni 	1o:n a 	ol a tl dios of 	sn cadre 

coiiuthontis (ic. r  the Piincip1 Aecouutant GncniJ (Audit), Mehalai 	etc, ZhiUoi) 

for posthio iefcil 01ic 22 porthonr!!i 	 subiec.t 	to 	adininirntise 

coirice, till such lime the.' are ac nriocthted in thr oic es of chowe 
yu to imp cth 	above 	ol eptrio: of cacth of 

thoip'B' o.cer&. an the pri 	Gviip-L cfticc (Sc-ciion Officet to senior Audit Oics 

Asi - 

p.r. ;. 
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ndudhk tho3 Lr 	oa 1btOW f9t 	01 tni othco ohveby dite2 to 	rcise 

their opfwns in  the endcied 

a 	bt the. sr withm th stiputted pid to th 

Att Audit Ofiic'r, Ftt.I Section ho 	m1 	 of Gption tob igaed by both 

tcingCfficer Ot rord'i. 

p 
,h ba firaL T OpU JJJ.0 	 - - - 

g -  3f 	1O.2OW in Pile No. 

3IidI-51J200 	at 

'P I 

3r 1)qA1t MCOLtW1t GewTa1 (AdI* 

loNe.Estt_1!1jt1i_51/2003_041 	
3rd. 

32bb-32 3  
fl2 1 

Towww 
• . 	I. 	'I1 ?inp8I AC(Md fld'l (Md4 Miatay3 et Shiikmg.L li . 	to 	 . 

obtam the optofl om the oceI on dç  txpn!foreign efvco frcgn hps 

2. 	. 3etetUY to the A mMut Ct%. (Aiiit) M5&fl. 	 . 	 . obt 

to bta the 	of the 

ale * 	 ( 	' 	 knoWIed of In 'he GrouP'W OThCt% dep 

4.. 	pput Accoit 1t C31 IC5 	flek diy with the inøtnlCflOfl that the 
coflott and 5ubuX the oIQU ia 

(W&(: ) 	
tiptdeted datc to AAO,STFI SectiolL 

6. 

I. 

 

 

'1 

swding  

2Ofl COflCfl 	hii: .......  .................... .............. ........................ ...
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140fice B02r& . 	 -.• 

officcr  

c__• •_ 
•Sr.DpUtY AcceIltflt Gtneral (Mn)- 
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(j\JOC3t0 fcir the fl 	 .- 

29.05.200 l)l.p(..jt: Fon1eSri}V.SeehdaniJnthiTi 

The 	applicants 	are 	1100 

ainination (pinhified Officelm now 

svorking as Acsvtant Audit Oflice in 

Ooup 13' c&tre. '  They are borne in the 

of cc of the Principal Acr.oiintnnl Gt:turnl 

(Ai(Et) Assfun, Guwahati. There are other 

offees of AccountRnt General (Audit.) in 

Melialaya, Manipur, Tripura and 

Nca1nnd Stato. Vide circula's dettod 

.11.(3.2006 nrid 20.01.2006, a hnino 

he' beci cLreuIit eti s eptil- i-i thig the ctidro 

of ('oup 	' offi cr in Civil Audit Otuices. 

Ac:o1rg to th apjIicnt, t1 	Mcheiiie 
IrIt1!0111d oo ',vroii 	I 3 'tItii (4  

D(it. t}it'ii \VEI 	C()iIIlitOi)/ CC)flhI)iiI€d cadre. 

	

/,cc(iT'ciIig 1,0 11(tI1 • Ii 10.11111 3F 111cro I IaI Jif)1 	 4 

..1etn 	ffl1) 	lOrtU/ti 	COJiUflOfl/COiTibil)0d 

cidre. 	Thcy are a80 stated that the 

T 'iI1'4t1ld mvn olifst;rviltj t1pI, 	nt,tifi1it 

fF0 1 11 tii\1C to liiiu. 

(uri1d / 
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Contd/- 

29.O5.200ô 	Heard Dr. J.L. SarkT, learned 

counsel for the applicants and Ls. U. Das, 

learned 	Addi. 	C.O.S.C. 	for 	the 

H 	 respàndants. 

When the matter come up for 

cdxzthaion heorin8, Ms. U. Dts, learned 

Addi. C.O..C., for the respondents 

H - SUbIflittCd that there is a common cadre. 

She also aubmittod that she wculd ifico to 

take instructions to file repiy statement. 

Letit be done. 

Post on 06.06.2000. In the 

mnanti 	 I nio, In the interest oiUsuCc, by 

way of Interim order, thh(Tribunal directs 

the respondents not to diiturb the 

0
applicants frtxn thau Placer po1iiJg till 

• 	-. 
AN 

utt of ApPt0fl 	• 	 o  (
16 

o00 
vb' ccp1 

COPY 
)tC 00 clThl 

r ü11COtO 

ioll 
-' 
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Misc. PI iliiu No.5/200Ii (hi O.A. No. 143 of 2006) 
Misc. P't itiun No. 5212006 (In O.A. Ni. 1.15 of 2006) 
Misc. Petition No. 55/20 (-i (:;O.A. Nu. 125 ol 2006) 
Misc. Pt:ihon No. 56/fl)i (Jr O.A. . I 'it; uf 2006) 

J)ffl. of )rder: 	his Ui 	 ul .J"Ir 20ft 	- 

lhe II(.IJf)It' 'hri K. 	) 	,i-I,dn;iiiridsui, \-'i t.:IlI,r;n1Iit. 

p 

01 2001..., ( )n O.A. Nu. J 43 .L2.iM.il 

,e 	 1Jul(1) o f JrldI8 & Ors. 	 . l"t ii 

By Advocah M:G. Bokhy. '-r. 	 - 

Sri !.)h rubqjyoti Deh niid UI h'-rs 	 ( )pposil e )nrIv 

By t11-  (.K. 11 	It1(hI11t y;t, .0 . /\ 1Vtn-', t'li It. (1uii;dtitirv rind 

Nirl). Goswn u i, i\d Vot:H 	 - 

yJ,jsc. Pchiion No. 52 of 200L1iLW. Nt). 1 5 ol 01t , 1 

I) n ion oF 1 nd ku & Ors.  

13 y  Actvocali' Mr C. 1- uichyn, 	C.C.S.C. 

i•I 	ii 	Zt)(I(I iii /\h It)t(l & UI - . 

ttv Mr (LK. ith:utn huryyti -r. AtIv tutt' Mr 	.MJ I. I hi tie, Mr 

13. .houdhury find Mr D. (;ussVaiul, A(lvtH 1'- 

J It 	LLUL!2flhL 	bU-Q.0-(1 

Un in oF I ud in 
 

By Advo'nte N1 u . i )rs, A<hJ I. ( .( 

Shirt (jUUi ithin 	nlitil & ()r. 	. Oppu;li&' I ark 

Uy A(tvut;114"; l)r. 	J . 	nrkiir and Mr S. N. Intititli. - 



I. 

7/  
tv 

2 

7/ 	 4• 

Union of 1ridi' & Ors. 	
•.iiliii41S 

By Advoeak M U. Dns AddL 
(•(.(1. 

- Versus - 

Shri O.M. PrnaSh Upodhyay & ()r. 	
. Opposite Paiiy 

13y AdvoCut(S Dr.  j .L. Surkor mid Mr S.N. Fain uti. 

siJi 12LJ! 

AC!11AN 1)  

O.A. 
flj 	an appliCal.iOfl tIEd by the reSI)Ol ents in t.h  

for vaCotiOli/1 	
of the 	LUS quo order. The 

in the M.P. k: 

,-- ..... ttw jr&IiIiS(S (iior$c1i(i it is r 	
1iyed 

that your 	rdshiP 	ay h pleas&d ;o vma bin le 	d/or 

) ,iidify flh1(I/(r nit('i tIR' intc'riIfl )r(b'r datd I .1 • l.0ti 

orid 20.6.06 pssod in OA No14 3/200t. 
a;id/r pass 

uh f(lrth(r or thr order r urders 

Lurd ships iii ay (1 etIi I i .i nd :F01)&.r. 

2. 	An idcnl:i 	Mi. No.51 ;/;06 waS IUtI iii O.A. G/2006 

for 10d t hicat0 ot the iiitetilIi 
order dad lL06.2O0 thiereilL So alSo 

M.P.NO.52/2006 vs Wed in ().A.l 1 5/2006 by th Sr. C.G.S.C. nud 

M .P.No.5 5/200e filed ii ().A. 1 /2 ( )( )6 fur Itu- ani p U rpoct'. AU t Iis 

M.P.s are tiled I or the Iter Iu/fl 
nctiIiCfl itiii/rfli1 atRIfl 

of I 1u 

interim orders. AU the aboVe O.A.s are 
idcntic and are ç 1ai ug ing 

t1iI SfliflC sch elne for separation of fll)Uied cd re for Office (II the 

Accountant: Gen erni aI. S h ih1oiij, liii phI1 Koh in i a iid Ag u ,dii. 1h Is 

court in till the aht.ive O.A.s passed interilo order 
oil vnrifluS dnkoS, thi 

q ist •it which is us lol1cv' 



I, 

"The applicants are SOG Examination 
qualified' officers noi working as Assistant Audit 
Officer iiii. Group 'B' cadre. They are borne in the 

office of. the PrinJpl Accountant General (Audit) 

Assarn, Ciiwahat. There are other offices of 
Accountant General (Audit) In Meghalaya, Manipur, 

Tripura and Nagaland States. Vide clrculars dated 

31.03.2006 and 20.94.2006, a scheme has been 

circulated separating the cadre of Group 'B' officers 

in Civil Audit Offices. According to the applicants, 
11 

the scheme has been formulated on wrong premises 

that there was corn mon/combined cadre. According 

to them, in reality there has not been any Formal 
common/combined cadre. They have also stated that 
the respondents are changing their options From 

/ 
'.\ 	time to time. 

Heard Dr. j.L. Sarkac, learned counsel for the 
44 	

-. 	applicants and Ms U. Dos, learned Addi. C.G.S.C. For 

the respondents. 

When the matter came up for admission 

•:,. 	. 	: 	hearing, Ms U. Des, learned Addi. C.G.SC. for the 
• :. •.. •: •• . respondents submitted that there is a common 

cadre. She also submitted that she would like to take 

inStrUCtiOnS to file reply statement. Let it be done. 

Post on 06.06.2006. in th.m.ni;ttne in the 
jnt.erest of kistice. by wnv of interim order thIs 

ftikunal directs the respondents not todlsturb th 
applicants from their place of postings till the next 

dates 
Askc 

Identical orders have been passed in the other O.As also which are 

under challenge. 

3 

7A1PM1tDIO 

I 	-__- 
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3 	 1)r J L 	ui kni arid Mr G. K. Dhatt chryyn learned Sr 

coliIsel for the uiplicanLs in the variouS O.A.s and Mr G. 1)shyi, 

learned Sr. C.G.S.C. and Ms U. Das, learned AddL C.G.S.C. For the 

respondents are present and arjued the matter. 

4. 	The case of the Misc. petitioners (respond euts in the 

O.A.$) is tlil: the applicants in the Q.A.s are cliallCflflillU (ho 

sepnratiOfl of the corn nOn cadre of Group 'B' officers iii the .  office of 

the Accountant General (A&E) and challenged the circular on Cadre 

epaiatiOfl dated 30.03.2006. Accordinci to them the ntter pert.n1iS 

to  a policy decision and the hiht rct:ion of combo1' cadre is 
n ecessary 

for 
the public interest Prior Lb sCj)0r8ti011 of cadre the Gruii () 'B 

olhcerS of diifeie'i 1; otlice.S of North' Eastern Peg ion are trL,ns1rre(t 

ad oted Co an of the offices of AG (A&E) in North Ea.sterIl ReJ loui 

.add such liabili of transfer was actep1ed by th officers at; the line 

• 	of prornOtiOIi 1:0 
the post of AssisLbfl t Accounts Officer (Grou p 'B). A 

radatiOfl list of common cadre of 
SOIAAOlAOIS0r AO is 

inains1ned by the AG (A&E) Assain, Guwii8t.i being t:h cadre 

coflLTOth 	
aut,0flLY. Though separaLb seniority for each codre is 

given in the qradat ion list, but due to odmiuiSt.rb3U 
	exigeflciQS it 

became necSSArY 
to separate the existiflc corn flori cadre of Group 

officers of A&E oflices of the North Eastern Region for the purpoSe of 

conduCtuig theCuriction of A&E in the offices of each State in the 

North Eastern Reg inn being fuir and tm tusparen and tuk 
cii in lo 

cori sidemntiOul l:hi e lai q em iSSIIC Ifl volved on (1 flSi(ieLiiIl!—'- 

• 	
As per (lie circular 

if the number of n 1 1tees for 8 pariicI:ln 'jIIIC(' IS more 11i811 the 

rcquirCd strength o that ofluce, thc 	ce5S persollS iii each cadrc, 

sli IdI be poste 	(O[) ii [a t:i 	br,si, fr which they may giVe 1 heir 

I ...... 



L1Th 	. 

U) (IP.Fi('it flf1ls. lli(S0.01I(C15 jt,ste(l on dptitMi0Jl 

bsk 	hull l)e 	''si'"I ii' th 	ilii'' 	ihir ('lI)i(' 	nh 	IlI(' l)ItP 	)i 

seniority oil 1vuiliibiliLY l 5uS111e111 nqaiflS 
1h' r((1lIir'(l 

sength in such offices. The surph' 0j)tes shell also form part of the 

cadre of the office 
for which they exercised option. As per the policy,  

therefore each officer will be ultimatelY poste(i permanentlY in the 

office of his/her choice, 8nd meanwhile tie/sne is waiting for posting 10 

the oce of his/her choice which heppenS to be 
surplus oflice, and 

the 
draw deputation allowance for this periO( as dmssihle under  

rules. 

5. 	
The case of the apPlicants in the O.A.s is that the cadres 

were already separated in 981 in tarms pare 5.6.1 of 
Cornptr0ll 

Manual of Stand lug Order Auditor General's 	
(Adin inistretion) Vol. 1 

• 	/ 	
- 	 -:i,', \ 	- 

	

, 	rid the respondefl are aware of the position and have made a vague 

/.I  sitefl1e11t by si 'thug p1 ior to separation ot cadre As per the policy 

;-I 
óinniunicated vide circular (joted 31.03.2006, optePS 

V. 

The term 'required t 

strength' introduced in the policy is an 
01 th o 1ghlt by we of 

A 

clrifiCati0fl comriitiliiCal: 	C.5.2006 afler the xerCiSiUg of option 

by the applicants was conipleted on 26.04.2006 has 	
d the basiC altere  

complexion of ili e mod nIfty for accoin iflO(lflt.Ifl1 of ()1)t.CCS 11 liI(' 0111cc 

of their choice. The 

stth 6 t 

aid Il 	rcic.W(' 1)11 of tll('Il1 would 

iL be accoriuino(ktc in the said 0 (fiee which will he their 

Office. The adopt,W11 of i li 	neW 're(juir'i s ireTiclIll 	is 1101  1 

,(iI)lh)t''Y Will) tlt 	
klihiU 1w) 	"t jc tlirh 	 ilthI0hIl nily 

I 
I 	/-.--- 
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which will  i&?ad to incorrect. position of vnn rides in d ifferen I cmlres iii 

tue offices cau.inq 5COp( for ihe aj inriI.; Were 

vorkinçj in I ht ,. base Offl'e eotict.rhed. 

6. 	1 have heard the learned r.ot,nsel for the iri i(_-s. The 

• learned 	counsel for the panics hs taken 	my. attention 	to various 

Circulars, Office Orders etc. 	to substantiate their contention. The 

learned con n sd for Liz e J)IJrt:ies also cited cert:njjj court; dccisiuh S to 

substantiat:e their con Len Lion on merits of their case. Wp  arc' only on 

the preliminary issue of the interim order - wheibor to be vacated or 

not. The learndd counsel for the respondents has taken my af:I:ention 

to a decision of the HorI116 .Suprerie Corçordj99j_4)Sçç 

598 in the çp of S.P. jhivprasad ijpil Vs. Union ofjjjji 

by 

the court ifi a fflL1J1JJIIt1RLQId ers: 

Whether there is a prima faciecase 

VVIIeLI1'?r irr(pOIn}))e lO5 	VIII I)? ('flh,S('(i to Ilic rcSpond''zIiS 

Baku! c of convenience. 

7. The ca mi ed 	counsel 	for 	the 	oriçj iiml applicants (ire 	In 

agreement with the 	above 	proposition 	of 	law and 	1)0th parties 

can vssed very vehi em en thy and arg ned thint; these ingred ien is are in 

Liz eir favour. 	lb e earned con a sel for the parties tried 	to establish 

their case on iii erit . Sm cc ft is is a su bject: ma tier of t;h e Divkion 

Bench and sitt:inq singly the court cannot go on merits of the case at 

this point of time. Therefore, this court considers whether the three 

iriçj red len is that lois been canvassed by the burn ed counsel for Iie 

respondents tilt in favour of the respcal(leI)ts or the opphcants. 1 am 

zitit: çjoinçj into I.1z: Ill'.' it of the c.ise aui(e t.ti ni may flitO('t 1111d l''nl 

I 
/ 

/ 



62 ly Az2a- T 	iii, 

ultimately to fl final deCiSion, which is not within the anthit. at he 

Single Bench. 

tf 
Tie simple facts of the case are that as per the said 

nottficabofl the respondents have int.rodur.ed a pOliCy (liciSiOIi for 

separation of the cadre and for that purpose options were called for. 

The applicants who have been working in the respective Sections for 

years together have been discorditig I heir proinoliollS and sen lurily 

have opted for the respechrive stations they are put in, hoping that: they 

will be accom moduted therein. According to iii em there are large 

number of vacalicies as we11 if the respiidents design the Iran sters ill 

a scientific manner. The 	have ,refterated. UjiojithlUS 

re only for rJljEtirII 	 Therefore1 

attempt on the. part of the respondent-s to transfer the applicants to 

non-optee place par se seenns to be not: in conforniitY wil:h the 

employees' choice which will put them to irreparable injury. The 

understanding and willingness of the employees is for a particular 

station alone. They are not questioning the policy of the scheme but 

its modality. 

9. 	
Then the question comes how can the applicantS be 

transferred to hard stations for which they have not exercised option? 

\uesuiideII Ls would aug tie Unit. Lii ese applican (-c are beintj SCUL 011 

0 

¼4ePLi.ttb0fl wherein the apphcaflts will jet dpuLatlOfl allowance. LLi 

/ 
\A weIl,settleSi law that ap 

N 

A\cc 	V 
When a restruct.tI Hi' q or a scheme is un p1cm eu ted, the 

hardship that will he caused In the ciii oyees mnsI be 	if 

appears that: IU) 
cieluli(: study tn'; het"u tiunle l 	tho rc11 i,iIeuil iii 

S

.  
4 
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tu pleineti 1.inçj the 	 coflod circulnr find cu?iipPlhncJ the eIUj)loyee to 

occept troiisfr to a iiori-optee st'flt iOfl tuider the jiiisc of (IPpiltotion is 

not in general sirit of law. 

merefore, con siderinçi tiv balance oI Convenience, 

hardship, legal injury etc. in favour of the original applicants,  in the 

().A.s, I am of th view that at this pinL of time there is no need to 

niter, chaiijc or modify the iii trirn rdcr i)iiit. hns l)ccII f)5t(1 on rlioi. 

Th(rclore, t:tio Mto. l'OLiI.iOiIS (II) 1101. 111 0 1 it ntid tlui ifuo tlir 'liii'' 1110 

liable to be dism issd 

. 	However, the reSpOIi(lP!itS are at Ibert.y to iiupliuoitt the 

scheme in a ni ore scion t:iIic/p racI:iral mann r without. d ishi rh iii çj I lie 

apphCantSOf their place of optJOfl 

Al) the Misc. Petition 	are dismissed wit h ti ' ab ive 

observations. No costs. 

Sd/V ICI  cIlItI1m 

( 
• 

• 	•y • 	 .' •. 	 I  

I 	
7- 

?.1 I 

/ o  

jc1v.tr.h 	
) 
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V.  

 

Sanctioned strength of Sr.A. Os/A. Os and AAOs/Sos in N.E.Region 
'z (other than Commercial Officers) 

Name of the Office Sanctioned Strength Sanctioned Strength 

SR.A.O/ A.O AAOs/ SOs 

Shillong 20±8 37+ 13 

Guwahati 42 + 9 113 + 17 

Agartala 12±4 30+8 

Imphal 13±3 15+4 

Kohima 6+3 18+5 

Total 93 +27 213 +47 
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IN THE CENWAL ADMINISTRAThFE TRII3UNAL. 
GUWAHATI BENCH 

/ 

imMATrER OF: 

O.ANo. 203/2006 

Shri Kalyan  Kr. Das 

S 	

.. . .. * *.. . . Ap1iicaxt 	-• 

- Versus- 	 S 

S 	 Union of India & Others 

AND- 

IN THE MATTER OF: 	
S 

• Written statement submitted by 

the Respondents Do. • 	.. . 

The humble answering 

respondentBstthtnit their writti 

statements as follows 	. 

1a) That i am_< 	p 	4J-A 	iiW.. 

and RespondEnt.c No. I 	in the ease. 1 have gone through a copy of the 

appUcalion servo ott we and have understood the contents thereof, SOM.  

and eept *batøve ie gptdficaUy admii±ed in the writtea atet the  

tontiits and swanents made in the applicafion may be demod to 

have'6em deziedk I . ptert and authoi*ized  to MO the *it 

on behilf of all the respondentL 

,• 

S S 

'* 	.....- 
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(b')' The application filed is unjust and unsustainable both on fact and in 

law. 

That the application is bad for no ah joinder of necessary parties and 

misjoinder of unnecessary parties. 

That the application is also hit by the principles of waiver estopel and 

acquiescence and liable tobe dismissed. 

That any action taken by th respondents was not stigmatic and some 

were for the sake of public interest and it cannot be said that the 

decision taken by the respondents, against the applicant had suffered 

from vice of illegality. 

2. 	BRIEF FACTS OF THE CASE OF THE APPLICANT JPETITIONER. 

Shri Kalyan Kr. Das, Sr. Audit Officer of the Principal Accountant 

General (Audit), Assam, Guwahati while exercising option for posting to 

Assam during separation of the cadres also indicated his preference for 

posting to the office of the Accountant General (Audit), Mizoram, Aizawl. 

On separation of cadres as there was no slot available for him in Guwahati, 

he was posted to the office of the Accountant General (Audit), Mizoram, 

Aizawl on deputation basis. 

Aggrieved by the aforesaid order Shri Das moved the Hon'ble 

Tribunal and obtained stay. 

3 	That with regard to the statement made in para 1,4.  1, 4.6 

to 4.11, 4.25, 7, 10, 11 and 12 of the application, the answering 

respondents do not admit anything except those are based on 
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record and legal and/ or rational foundation. As such the applicant 

is put to strictest proof thereof. 

44 That with regard to the statement made in para 2 of the 

of Section 20 of the Administrative Tribunals Act, 1985 as amended 

a Tribunal shall not ordinarily admit an application unless it is 

satisIad that the applicant had availed of all the remedies avThbIe 

to him under the reIevthit service rules as to redressal of 

grievances. Further, in terms of Rule 23 of the CCS (CCA) Rules, 

1965, subject to the provisions of Rule 22, a Government servant 

may prefer an appeal against an. order which (a) denies or varies to 

his disadvantage his pay, allowance, pension or other conditionof 

service as regulated by rules or bsr aee 	Thus it was open to 

the applicant to file an appeal to the Comptroller and Auditor 

General of India being the competen.t 	latc authority for 

redressal of his grievances. Since the applicant has not echausted 

departmental remedies available to him, the applicant may be . 

considered with cost. 

That with regard to the statement made in para 3 of the 

application, the answering respondents beg to submit that in view 

of the what has been stated in the preceding paragraph the 

question of limitation does not arise. 

That with regard to the statement made in para t  4.2 of the 

application, the answering respondents beg to submit that as 

already stated the applicant should have exhausted all official 

chaxmels for redressal of his grievances before moving the Honble 
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ThbunaL As be has not exhausted all official channels, the 

applicant has no right to file any application in the TnbunaL 

7. flatwi.thregardtothesatementd€Hnpara4.3ofthe 

application, the answering respondents beg to submit that the 

respondents beg to state that uptn the level of supervisor the 

cadres had already been separated with effect from 01.09.1981 

amongst the offices of Accountants General, Assatn, Megbalaya, 

	

Arunachal Pradesh (,j) Mrarnf 	a]a 

However, on passing of S.O.G Exam from any of the aforesaid 

offices, a combined seniority list is prepared for promotion to the 

grade of Section OfliceiB and on their pronioton they belong to th 

crnon cadre of Section Officers of the office of the Principal 

Accountants General, Assam, Meghalaya, ArunachAl Pradesh & 

Mizni, Triura, Manipur and Nsgalnd, 'Fhereafter, their names 

are shown in the Gradation list of Group 'B' Gazetted and Non-

gazetted and subsequently they are promoted to the cadre of 

Asssthnt Audit Officer from that comnion seniority list. It would be 

evident frt,m the ah,ve that the terinB common cadre has got a 

definite me4ning and is not a vague term. 

& That with regard to the statement irade in para 4.4 of the 

application, the answering respondents beg to submit that the 

contention of the applicant made in this paragraph is not based on 

facts. In terms Of para 1.3.3 of the Manual of Instructions for 

estructurrng of cadres in IAAD, in keeping with the new higher 

scales for audit not only will higher level in training and 

examinations be insisted upon for audit staff but it is also proposed 
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to enhance the job content for Auditors, Sos and AAOs. Allocation 

of actual work of audit during inspection to auditors an& 

supervision of local audit and local inspection by AAOs will be as 

given in Annexure 2.9.1 (a photocopy of the Annexure 2.9.1 is 

endosedasR4). 

it would be evident from Annexure 2.9.1 that the work 

assigned to AAOs are for more important than that of the S.Os. 

Moreover, the S.Os on completion of 3 years service in the grade 

are considered for promotion to the grade of AAO and the 

consisting of 3 Pr. A.G/A.G/P.D level officers. On promotion of S.Os 

(scale of Rs.6500-200-10500) their pay in the higher scale AAO 

(scale of pay Rs.7450-225-11500) is fixed under FR 221(a)(l) which 

is: applicable for promotion to a higher grade involving higher 

responsibilities. 

9. That with regard to the statement made in pera 4.5 of the 

application, the anwering respondents be to submit that there is 

a definite joint cadre in existence in the case of Section 

Officers/ Assistant Audit Officers/Audit Offlcers/ Sr. Audit Officers 

in the Audit. Offices of the N.E. Regim. To have separate cadres for 

each individual offices, the Comptroller and Auditor .'General of 

,1t. 

N.E.Rcgion to exercise their choice of place of posting. The officers 

IIII II1J 	i)1j 	 •1• ,,w.-i 	Ll1l roN -i'1 

to selected place of posting in the orders of their seniority. When, 

however, the number of optees for a partictilar place was fotm to 
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contention of the applicants that the new term required strength is not in' 

conformity with the existing norms is not based on factual position. In any 

case, it is within the exclusive competence of the executive to detennine the 

number of posts fulfilling its duties 

Besides above, the respondents beg to state that the sanctioned 

strength, person in position, etc. of Guwahati Office for which the applicant 

is interested had already been informed to Guwahati office. 

That with regard to the statement made in para 4.13 of the application, 

the answering respondents beg to submit that with the opening of new 

offices as stated in the aforesaid paragraph, the Accountant General, Assarn, 

Meghaiaya etc. Shillong used to post officers on tenure basis from amongst 

the Section Officers of common cadre. Thus bearing the burnt by the officers 

of any individual office is not based on facts. 

That with regard to the statement made in para 4.14 pf the application, 

the answering respondents beg to submit that the Group 'B' officers of the 

N.E. region belong to the common cadre and for the sake of administrative. 

fairness and fair play all the officers were allowed to exercise potion 

irrespective pf their place of posting. 

That with regard to the statement made in para 4.15 of the application, 

the answering respondents beg to submit that the applicants have quoted 
p 

a portion of the aforesaid provisions of para 5.6.1(I) of C.&.A.G.'s 

M.S.O. Vol-I reads as follows "Each civil Audit office and Civil 

Accounts office and each Railway audit office has its own Section 

Officers" cadre except where any such office is re-organized 
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into two or more independent offices and so long as the cadre is not 

separated for the officas into which it has been reorganisecL In the 

instant case attempt is now being made to sepsrate the Group CB) 

cadres in the Audit offices of the N.E. region. Moreover, the 

applicants all of whom are Assistant Audit Officers were promoted 

to the Grade from a common seniority list of Section Officers 

belonging to different offices, Thus the respondents further beg to 

state that to cater to the requirements of deficit offices, fransirs 

were made from other offices. 

That with regard to the statement made in para 4.16 of the 

aplication the answering respondents beg to submit that the 

applicant while exercising option has also indicated his preference 

for posting on deputation to the offre of the Accountant General 

(Audit) )  Mknran1)  A±2awl. As the applicant was an excess person for 

the office of the Pr. Accountant General (Auclit) Assam, he was 

placed on deputation to the office of the Accountant General 

(Audit), Aizawi on the basis of his willingness. 

That with regard to the statement made in para 4.17 of the 

application, the answering respondents beg to submit that they 

have no further submission to make. 

That with regard to the statement made in para 4!18 of the 

applicatbn, the ar .wering respondents bey to submit that before a 

policy is; formulatedopinions from various quarters are ought for 

and a threadbare examinathn is made on the points raised and 

thereafter a poiicy based on fairness and justice for all is made. 

/7 

*ski.i 
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formulated cannot be a eubject matter of assignt t in a court of 

law. By maintaining a common gradvtion list of Section 

Oflcers/Assisüint Audit Offitn/Audit OfficerJ Sr. Audit Officers 

it was made amply clear to all the offlcers that they belong to the 

comn0n cadre. A photocopy of the covering page of the gradation 

list as on 01/03/2005 is cnck,sed for reference (Annure-R4). 

Thus a separate declaration was never feit nccsary. 

That with regard to the statement made in para 4.19 of the 

applica tkn the antweiing respondents beg to submit that in view 

of what has. been stated in paragraph 8, the respondents beg to 

stale that the contention of applicant is not based on facts. 

That with regard to the statement made in para 4.20 of the 

application, the answering respo!.dellth beg to submit that the 

applicant while &xercising option has also indicated in his option 

from the place of choice for his deputation. As there was no slot 

available for him in Quwahati office, the applicmt was posted to 

the office of the AcôuntarLt General di, Mizrram, Aizawl as per 

his ref e- 

That with regard to the statement made in para 4.21 of the 

application, the answering respondents beg to submit that in vIew 

of what has been stated in the foregoing paragraphs the separation 

of cadre and consequential alic'cation/ transfttr was made with all 

fairne3. 

That with regard to the  statement made in para 4.22 of the 

application, the answering respondents beg to submit that in the 

interest of public service, this Hon'ble Thbunal ray kindly consider 
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not to interfre in the transfer posting of applicants refèrred to in 

the original ppiication. 

That with regard In the statement made in pam 4.23 of the 

application, the answering respondents beg to submit that the stay 

orders issued :iu xpit of virious applications may kindly he 
vacatM by this Hon'bie TribunaL 

That with regard In the statement made inpam 4.24 of the 

application, the answering 'respondent beg to submit that since 

the matter i-e6AF-% to Accounts stream this office has no coxninentB 

to ofIr. 

That with regard to the statement made in para 4.26 of the 

application, the answering respondents beg to submit that the 

reason for bring the term common cadre has already been stated 

above and as nuth the respondents have no further cthmnents to 

That with regard to the statement made in pam 4.27 of the 

application, the answering respoi.idents beg to submit that there is 

common cadre and the concept of base office is not acceptable. 

That with regard to the statement made in pam 4.28 of the 

appIica1ion the answering respondents beg to submit that there is, 

complete rationale in the separation of cadres as the concept of 

common cadre and consequential traniffer/ posting of oflcers is not 

only a huge financial burden but the deficit ofIioes has no 

continuity.and institutional wisdom on account of very short stay 

of the supervisory oflicers. 
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That with regard to the tatement made in para 5.1 of the 

application, the amwering respondents beg to submit that in view 

of what has been stated in para. 4.20 ahow, the applicant's 

contention is not heyed on facts, 

That with reerd to the statement made in para 5.2 of the 

application, th nswfring respondrthi beg to submit that as 

already stated, the ci,nce t of required strength is not a vague or 

abethict tenTh The cnncept was brought into for-e because of the 

existence of huge vacnc', in the comnion cadres of Assistant Audit. 

Officers and Section Officers, 

That with regard to the statement made in, para 5.3 of the 

application, the answering reapondents beg to submit that it is not 

correct to state that the surplua staff were lpt out of their allOtted 

cadre. The off,crrs will be borre in the cadre of ther first option 

place. Temporarily they will be placed on deputation to other deIt'' 

office. Thus their will be no revrsion to the concept of cornmn 

cadre. 

That with regard to the statement made in para 5.4 of th 

application, the ansivering repondentB beg to submit that the 

seniority of Auditor/Sr. Auditor of various offices are fixed correctly 

'beibre they are promoted as Section Officer and brought into 

colmnnn cadre. Thus, the contention of the applicant is not based 

ofets. 	 91 

That with regard to the statevent ninde in para 5.5 of the 

application, the answering respondcnth beg to submit that in view 
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of paragraph 7, no formal declaration of common cadre is felt 

necearv. 

That with reard to the statementt made in para 5.6 of the 

application. the answering respondents be to submit that in view 

of what !!',Is been stated against para 4.6 there is no further 

su}ision t- x' rnqde, 

That with regard to the statetnet made in para 5.7 of the 

apphcatton the answering respondents N-A to rulmut that seniors 

of each individuøl cndret were posted to their place of choice. In the 

case of the applicant, he is a junior officer in the cadre of Sr.A.O as 

such he has not found a place in the station of his choice 

That with reg8rd to the statement made in para 6 of the 

applica!ion, the nnswering respondents beg to sulrnit that the 

epplicant b,s not ,chausted eli official eharmel fnr redressai of 

their grievances and as such the Hon'ble court may quash his 

application Eth initio. 

That with regard to the statement made in para 8.1 of. the 

application, the answering respondents beg to submit that in view 

of what has been stated in the foregoing pargrepI, there is no 

reason for the Hoi?ble Tribunal to quash the scheme of separation. 

instead the application may kindly be dismissed with cost. 

That with regard to the sth.teznent made in para 8.2 of the 

application, the answering respondents beg to subuift that the 

separation of Group 4)3)  cadres of Audit Offices of the N.E .Region is 
complete and therefore. each individual office may intimate the 

sanctioned strength of that office. 
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That with regard to the statement made in para 8.3 of the 

ajphcaton, the ax 	r}ug rondent, beg i subxiiit tat to curve 

the teitenc ofhr.,r 9uch frji,r,ir,u appiicatjon the Hon'ble 

Tribunal may idnthy ctwss the saine. with cosL 

That with eg 	the statement made iu pari 9 of the 

appiicativii th aweth respondents beg to suhut that in the 

interest of public svice, the applicants xnay be aIbwed in be 

transferred tewporarilv  on deutatjJ)n bs. 

3$. That the 	 pcndeni beg sn sul,mit that the applicasion is 

de,c,jd of merit and as such same is liable to be dismissed. 

9. 	'1iit thit writen E tatenient is ninde bonafide ad for the ends 

1 

U iider the above crctistanc 

Your Lordship wcuk1 he pleased t 

disiths the appbc&ion hiM by the 

applicant for the ends of justice. 

r 
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aged about, 9 y ears, w orkâng as  

competent a icer of the answethtg respondents, do hereby verify that the 

statements made in paragraph 2_to 3 t are true to my knowledge and 

those of the paragraphs being matter of raord are frue 

to my information derived there from which 1 believe to be frue and the 

rests are my hitnb1e ubmissions beföre this Ilon'bie TtibunsL 
• 	 MA t 

And I ign this v1&aion on this J2i day of Imte 2006 at 

:i 

Guw*thatL 

S'g-r tiin 
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redesigned doportmentai OxaminafIons for auditors and for 
to the SOs' grad0 in the audit Cadres 

The Revenue !Aud Examination for auditors will be discontinued and Its contpnts 
VadQ 	

I 	:ncorp 	
ted Into the Dsp8g entj xamIt,0 for Auditors 

•t..the 	
: 	

1.3.3 ' kOepingjffl the now higer.'j08 for Adjt not Only 

being 	
:j. 	Will hjglior lveIs in training and ° minorjç 	be 	upon for 

ertajn 	
f.. . 	• 4 	st 	but,jt 1$ 818o pro;)o,qd to 	the j 	cQnt 	for 

• 	: 	
Uditora 

SQs and AAQ8 AIIoc 	
of actuaj work of audit during 

j 	lflsp,1 

to theauditp5 adsupervjsjo of local auçjj and 
locaj 

Jerks 

10% 	

j 	. 	inspecjo by AAOS will be 
as givefl ,jn .annexure 2.9.1, The  

ore 	

Ifltof,tjo,i 	not 
only to SPOCialise the functions 

but also to 

will 	
' 	upgra0 the 

skill5 and the level of responsibili 
	bøth in the Audit Offices arid the Accounts.& Entltl0 Offices. A scheme. for 

.4 	
trining of 	

Cl
erks recruited for. the A&E offices . 

wilj also 

11011 	
' 	

b2; 
jntrOdu d .to Profes0811 	

the 8CCoUflts cQdres froni the 

of 	

inducio level itself. Linked with the SChenie for' restructuring of 
:i 	

cadres 
are Various schemes for fUnotlQ(laII$ati 	

of th&0 cadres aton  

vh 	

all! levels and Strengtl0,19 of 
'the 

baj0 function3 of accounts 

Ont 	

. 	enjtlefl9 	and audit  
• ........ I 	
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ANNEXURE2.9.l 

.ernaraat1ofl of dutie3 for personnel in inspection parties. 

F011owing is a broad outhne of responsibilities and duties of 

cate drieS0f persenei in Civil Aud s - 
Officer in charge of the irspction Party is not however precluded 
ftom thakin certirl chanjes to be indicated by him in writing in 
the distribution suggested keeping in view the suitability of the 

--inaividual official for the type of work in hand. 

2. Similar instructions will be issued bythe concerned wings 
for the separated Audit Offices redevolution.of, duties in Commercial, 

Railway, P.&T.. Defence and Receipt Audit parties. 

• 	1.(A) Audit Officer: 	 .. 
Duties and responsibilities presently assigned are not 

• 	 only important but also sufficierLtiy exiaustive. Review 

-- 	of the schemes executed in a department will in fact 
be time consuming. Further the Inspection Officer 
has to perform the co-ordinating functions to achieve 

over-all efficiency in performance. 

(B) Section Officer/Assistant Audit Officer: . 

Audit of the accounts of reóeipts; 
audit of the accounts of stores; 
exarnina.t)ofl of the cash book; 	.... 
examination of vouchers for the test months which 
were submitted to central audit and made available 
to the party by the headquarters with original 

	

records, contract documents etè.; 	 ... 

audit of all vbuchers not submitted to central audit; 

verification of drawals and deposits into treasury with 

reference to treasury records; 
examination of the special points marked for special 

- 	 investigation by central audit; 	- 

, 42 
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- 	 .. 

- 	 (viii) audit of works expenditure 

accounts of stores 	 'its etc received under requireme  

various fo-eign a'd progra'iiles 

departmental inspection reports 

Senior of the two auditors 

--0) examination of service books service_rolls -broad- - 
sheets and ledgers in respect of F accynt of 

Group D staff, etc 

(ii) obtaining files containing important rules/orders 
issued by Government in respect of the institution 
under local audit and matters dealt with by it with a 
view to study them and also take notes from the 

Dictionary of References maintained 

check of disposal of previous inspection reports 

audit (triennial) of taccavi accounts 

audit of expenditure by State Government in connec-
tion with large gatherings of political organiSatiOns; 

establishment pay bills 

travelling allowance bills; 	 . 

register of undisbursed pay  adallowarceS 

Register of advances 

• 	 (x) property accounts i.e. immovable property accounts 

like land buildings and other assets 

) Junior of the two auditors 

(i) dead stock register 

- 	 (ii) register of empties 

4 	
(iii) stamp account 

register of deposits 
log books and diaries of Government vehicles 

registeTof stationery ' 

register of uniforflls 
2 . 

register of bool\S and periodicals 

• 	 (ix) 	F. Accounts of GiOUP D' employees 
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v 	 of the civir audit panics in cenain omces is 	
eques 0nd letters of credit 

	

cersnd one auditor, while tnegazetted supen'is on 	
• 	 4 	Treasu er s accounts 

ins t 	same 	in such a case the distribution OT ork could 	
5 	Civil pensions 

6 	 ,' Milita 	pensions 

as uno. r  

IA) Audit Officer: 	. 	 1J>- 
• 	

Auditor: 

Same as those ut para I (A) aove 	 .__J 

	

- 	 - 1-- -Deposit transactions 

Asstt Audit Officer 	of repayments 	- 

Items (ii) (iii) (iv) (vi) and (ix) under 1(B) Section 	 - 	 3 	Plus-and-miius memoranda 	 -- - 

Officer (ii) (vi) (vii) and (viii) under 	(C) Senior of 	 4 	Lapsed statements 

the Two Auditors in para public Works inspections 1(C) above 

ff Section Oicer 
  

- 	The composition of a public works inspection party is generally 
items (i) (v) (vii) (viii) and (x) under1(6) Section  

Officer and (i) (iii) (iv) (v) (ix) and (x) under (C) 	
two section officers and one auditor. The gazetted supervision is 

Senior o two auditors in prara 1(C) above 	 - 	
35% At present there is no uniformity in th 	er of disribution e matt  

Auditor 	
- 	 I 	of work amongst the different members of the lnspection Party.  

	

- 	 - 	 - 	 The Committee of Accountants General had indicated in their report 

&rne as at present. 	 a tentative distribution of work among the members of the party.  

	

ir Treasury Insoection 	 2 Keep rig in view the proposed restructuring the folloving 

Keeping u'-i view the relative importance and intricacies involved 	
could ce tne distribution of work to the audit officersfasstt. audit 

in the various items of treasury inspections the distribution of 	 - 	 off cc section officers/auditors of public works inspection parties 

work can be as under: - 	 • 	 - 	 - 

	

- 	
•-;. 	 U--- 	A. Audit Officer: 	 • • 	 0 

Audit Officer 	 4- 	i 	Review of all regular contracts and of a percentage of 

1 	Custod, of treasure 	
other agreements made since the last inspection. 

2 	Strong room 	 2 	Review of Register of Revenue other than rents including 

3. 	Currency chest balance. 	 • 	 - - 
- 	 . - 	 - 	 - - -•-.- •.. 	

a review of the procedure for its assessments aitd realise- 

Audit Officer 	
-$- 	 tion 	 to special attention being paid 	cases where 

Assistt 	
a short 

1 	Government securities 	 - 	
fall is noticed in the revenue derived from any particuLc 

2 	Promissory notes 	
prope 

3 	 -divisional officers and review Cash chests and valuables of other departments 	
I - 	 3 	Review of the system and the extent of check-measure- 

4. Accountant s cash book and balance sheet 	
merits by divisional and sub  

-. 	
of the check of measurements books by thedivisional 

5. Custody, supplies and sales of opium  
6. Sub-Treasury accounts. 	 • 	

accountants. 

Section Officer: 	. 	 - 
	4. • Review of balance of stock system of acquisition of stoies 

r . 	.. 	 . 	 ) 	 -'- 	
• 	and of store verifications. 

i pply and sale of stamps - 	 5. 	Review of accounts of manufacture operations. 
. C:s odv of cheque books and receipt books  
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;view of the banking arrangements to see that they are 

/
eneally satisfactorY. 

eviewthe arrangements for the custody of cash and 

lik 	withdra'& of money from the cash chest. 

8. 	General review of the account of. works (the nature 

and extent of detailed scrutiny being left to the discretion 

of the inspecting officer) : 

MusterR0115 	
- 

Transfer Entry Books 

Suspense/Deposit Register. 

Schedule of rates 

Register of rents of buildings ad lands 

Establishment records. 

Monthly accunts 	 - 	- 

B. Asstt. Audit Officer: 

 Complete aaalysis of selected works with reference to 

- sanctioned 	estimates, agreements, etc. and connected 
• 	

- measurement books. 

 Material-at-Site account for selected works; 

 Examination of.the register of major and minor works. 

 Disposal of special points referred by CentralAudit. 

 Stock accounts including generai review of stores ledger, 

bincards, etc.  

 Complete ôhecking 	of contractors 	ledger for selected 

months.  

 Examination of abnormal rates quoted bycóntractors.- 

8 Examination of arbitration cases 

9. Checking of extra or substitute 	items—deivationofrateS 

etc. 

Scrutiny of special repairs estimates. 

Survey reports along with registers of survey reports. 

Disposal of previous inspection reports.  

- 	 47 
All 

r / 
../ C. --Section Officer: 	 •- 	-• 

I 	General review of cash book with re'erence to cojnterfoils 

:..-... of heques/reCeiPt books 

2 Tracing of receipts in casn 	ooks 

3 BemittanCe book 

- 4. Checking of transaction in the selected mo' rc with cash 

book 	nd other allied records E_ 
—5 —M A.S accounts and road metal returnS 	n respect of 

works affected during the selected month 
- 

6. Transfer entry book since last insoectiOn 

7 Checking of contractors ledger for the affectea works in the 

- selected month incluoing complete checking of the ledger 

- since last inspection 

- 8 Examination of tools and plants register.  

9 Register of leases/lease files 

10 Register of Muster rolls/muster rolls 

11 Register of licence fee of bjildingS and lands 

12. Register 	of 	agreements/Work 	orders. 

-, 
- A 	- ILOT . 	 - UU 

• 	
- 

V 
1. 

.  25% check of service books. 	 - 

- . 	 - 

2 Complete checking of pay and TA bills  3 
3. 

Checking of leave account of Govt. servants including leave 

•- •- salary and checking of increments. 	- 

. 

4 Provident 	und accounts of work charged establishments 

and Group D Govt servants 
- - 

5. 
Log books of motor vehicles/construction machinery. 

4 
- 

6 Suspense and Deposit registers 

7 - Treasury bill book. 

8 Register of Fixed charges 

- 9 Contingent 	Register 

- 	 1O.' 
- 

Re 	erof Service Book(SerViCe Books. 

-• Rgister 	f interest bearifl 	security. 

-p 

oø) 

- 	:- .T--- 	-•--. - 
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48  

some of the Ofrices because of sio 	1 aualifiea  
ds it may not be possible to constitute P W 	sr,c.crion Parties 	 .. 	 - 

	

'n t 'o Section Officers and one Auciitor. In such casesthe 	 - 	 ANIE)WRE 3 1 1 

Jmoosion or ie partiea will be one AAO or SO a 	o auditors 

	

fhe aistribution of work amongst the party me-nr-rs in such a 	 . 	 Time schedule 

situatj0n would be as under: 	 Last Date 
Audit Officer Same as those detailed in Para 2(A) above 	 1 Display and circularionot 	AU separated Audit 31121983 

Section Officef Samis iliose for 	 ailedrn 	 I I 	 - 	 - 	bined Audit & 	 — 

	

para 
2(8) above 	- 	 - 	-- 	 - 	

- 	AcfsOftes& - 7 	(C) Senior of the two auditors Same as those for SO detailed 	 Branch/Sub Offices 

	

in para III 2 above 	
2. Keep blank application forms 	Combined Audit & On date of 

	

(D) Junior of the two auditors Same as those for auditor in 	 ready in Administration Branch Accounts Offices display of 
para II! 2 above 	 notice 

3 Receipt of applications 	 —do— 	31 01 1984 
- 	- 	 - 	 - 	 - 	 4 Scrutiny of appl cationsb ad- 	—do— 	1002 1984 

ministration and preparation of 
list of applicants for conside a 

S 	 - 	 tion by screening committees 
. 5 

- 	 5 Preparation of list of persons 	Separated Audit 	10 02 1984 
jfor consideration or fit 1ess by 	Ofrices 

0 	 . screening committees for ap- 

-I 	 pointment against higher scales 
against the prescribed quota of 
pOStS 

6. Finalisation of 4ist of selected 	Combined Audit & 20.02.1 984 
CT 	 persons by te screening cnm Accounts Offices 

I mittees 
IV 

—do— 	 Separated Audit 	20 02 1984 
Offices 

- 	 7 Issue of orders for staff trans 	Combined Audit & 01 03 1984 
ferred end appointed in audit 	Accounts Offices.. 

- 	 cadres 	 . . 	. 
lssue of appointment orders 	Separated Audit. 	01 .03.1984 . 	
against posts on higher scales Offices 	- 

. 	 I 	duly sanctioned anew 

. 	

- 	 . 



' 

Tribur 

IN THE CE.NTRAL RATIVI TRIBUNAL QUWAHATI BENCH ) 

&IwAHATI, - 	-.- 

A• No.  

hr1 Kaly n Kunir Das 

.. 8 Applicant 

Vs. 

iJ.O.I&Ors. 

... Respondents. 

Additional statements filed by the applIcant with 

documents in support of the statements In O.A. No. 203/06. 

That the applicant respectfully states as under :- 

1. 	Cadres of Gr. B Officers have already been separated 

and as such there is no scope of further separation which 

the applicant has stated as "so called separation of cadre". 

In terms of para 5.6.1 (1) section Officers cadres have 

already been separated for the states of A.G. (Audit) Assam 

and A.G. (Audit) Meghalaya etc. The para 5.6.1(1) of (A.G'S 

Manual of standing orders (Administrative) Vol 1 reads as 

under : 

°5.6.1(i) Each Civil Audit 

Office ant,  Civil Accounts Office 

and each Railway Aidit Office 

has Its own Offlcers cadre 

Contd.0002/.. 
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except where any such office 

is re-organised into two or 

more ireperent offices ar 

so long as the eRdre Is not 

separated for the offices into 

which It has been re-organised". 

It Is stated that the office of Principal A.G.(Audlt), 

Atsani has not been reorganised into further independent 

offices i.e. there Is only one A.G. office in Assam under 
Principal A.G.(Audlt) Guwahati with the separation of cadres 

of SOPs for the states of N.F. Region as explained above 

the promotional cadres to AAOs, AOs, Sr. AOs also have been 

functoning as separate cadres. 

2 1 	It is stated that the Accountant General (Audit), 

Meghalaya, Arunaghi. Pradesh, I4izoram, Shillong by letter 

No. Estt. I/Audit/48/9899 dated 2.2.99 to the Accountant 

General (Audit), Assam Informed that the sanction strength 

of the ShiiJ.ong Office of A.G.(Audlt) ?4eghalaya, Arunachal 

Pradesh, Mizoram, and the Guwahati offIce had been approved 

by HQ Office under Head Quarter Office letter No. 3.2.05.. 
BRS/138-97 dated 30.11.98 with such separatIon of cadre 

strength the Shillong office wrote that proposal for addit$ons 

If any, should be takenup with Head, Quarters Office. It Is 
therefore stated that Gr. 'B' cadres for the separate N.E. 

States had already been separated much earlier and the 

sanctioned strength was communicated by the Head Quarter's 
Office i.e. New Delhi Office by letter dated 3C.11.98. It 
is also stated that after separation of the cadres the 

Contd. is 
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sanctioned strength of Sr. AO/AO for A?G?(Audlt), Assam 

and A.O.(Audit), I4eghalaya etc. has been reallocated as 

55 and 33 respectively fvm the total. sanctioned strength 

of 88 under the above, mention€d circular dated 30.11.98. 

3. 	That after the separation of cadres asmentioncd 

above some of the states of N.E. R€gion (A.G.(Audlt) Offices) 

were having difficulties in havIng officers(deficit offices) 

For manning the deuicite a gradration list of all the Gr. 

Officers of N.F. States was prpared for arranging 
deputatf.orVtrarisfer on rotation basis for 18 months on 

seniority basis. This gradation list clearly stipulats as 
under s-. 

"Nothing in this list Is to be taken 

conveying any sanction or authority or 

may be held to supersede any standing 

rules or orders of the Central Govern-. 
ment with which it may be at vasiannee" 

'P 

It is stated that the respondents pcirportedly project the 

said gradation list an common cadre, which intact is not a 

comion cadre, and after the separation/reallocation of 

cadre as indicated in the preceeding paragraph no joint 

cadre/common cadre has been formed. Respondents have 

supressed the stipulation quoted above and then confasing 

the Ron'ble Tribunal. 

Copy of the relevant pages of 

the gradation list is enclosed as 

Annexure - 

Contd. . . 
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4. 	That respondents hove been dealing the case not on 

factual position but on unreal positIon. They are totally 

confused in the matter of separation of cadres. In their 
V.S. they have stated that up to the level of superviser 

the cadres had already been separated w.e.f. at 01.9.1981 

among the officers of Accountants Gencral. Assam, Meghalaya, 

Arunach&. Pradesh, !agaland, l4I2oram, Manipur and Tripura, 

thereby explaining the position that the Or. 'C' and 'D' 

cadr.s had already been separate w.e.f. 01.9.1981. But In 

Thet these cadres have not been separated and circulars 

for separation has been issued only in 2006 and the matter 

of separation Is under adjudication in 0.L. No. 155/2006. 

The order dated 224.06 of the Non'ble TIbunai. In the said 

0.A* indIcates, the sepamtlon of cadres of Or. 'C' and Wi 

In the Audit Offices of Assam, Meghalaya, Arunachal Pradesh 

and Mizorarno it would therefore demonstrate that the 

respondents have not come with clear and clean position and 

wants to misguide and confuse the Hon'ble Tribunal. The 

factual position is that the respondents have not taken 

any comprehensive decision as regards separation of Gr.'13', 
', 	and I) 'I) • cadre. 

Copy of the order dated 22.6.06 

In O.A. No. 155/06 (CIvil Audit 
AssocIation V. U.OI & Ors.) is 
enclosed as Annexure-'L'... 

i'k??1OJ 'bi4 
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I &hTi Kalyan iumar Das, $10 Late Krishna Pada Das 

agt1' about 51 years working as Sr. Audit Officers in the 

office of the Priridipar Accountant General (Audit), Asam 

aresidentof .,... 	
s.......... , ... Guwahati 

do hereby verIfy that the paras 1 to 4 are true to my 

personal knwledge and that I have not suppressed any 

mteriai. facts. 

T4 
Date I 	 Signature 

Places 
11 

\' 
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ANNE'rvkE..k. 

OF 
GROUP 'B' OFFICERS& SECTION 

OFFICERS (AUDIT) 
BELONGING TO COMMON CADRE OF 

THE OFFICE OF THE PR. ACCOUNTANT 
GENERAL (AUDIT) r  MEGHA1, 

ARUNACHAL PRADh iND MIZORAM 
AND OFFICES OF THE PR. 

ACCOUNTANTS GENERAL (AUDIT), 
ASSAM, MANIPUR, NAGALAND AND 

TRIPURA 

ASON 
O1-032006 



A 

\' GRADATION US] Oi GROUP 'B' OFF IC ERS AND SUC] ION OFF1C1 	(AUDI 13 13ELONGING TO I 	COMMON CAD 1 	OF F! IE OFF1C1 OF H U 
PR ACCOUN I AN I GENERAL (AUDI F), 
MEG! IALAYA, ARIJNA1 IAL PRADFSI I AND 
MJ/JORAM AND OFHCES OF IHE 
PR A(COUNJ AN IS GUNERAL (AUDI F), ASSAM, 
MANIPUR, NAGALAND AND TRIPURA AS ON 
01-032006 PREPAJ[) IN ACCORDANCE WITJ I 
TI 113 D1RECJON CONTAiNED IN THE I COMI WLLER AND AUDflOJ GENERAL'S 
LETFERS NO 427-N 21/1-89 DAFED 2604 1989 AND 
NO I61-NGE(APp)/41202 DATIL) 15022002 

'f 

4 	NOIHING IN Il-us [151 IS 10 BE IAKIN AS 
CO:NVL:3Y1NG ANY SAN(1'ION OR AW1IO!IIY OR 
M4Y BE HELD 10 SUILRSEDE ANY S]ANI)ING 
RULES OR ORDERS OF FIlE CN1RAI 
GOVFRNMEN I Will! WI IICI-1 IT MAY BE A I 
VARIANCE! f 

DEPJ I Y ACCOEJN FAN F GJEJAJ 
(AI)MINJsAJ1oN) 1 : . 	 . 	 0 

enn 
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1. • 	• 	 • •' 	•• •-• 

• The ap•pliCbult is an AssoCUltlOhl  

''J&s Ioi,.lIn thL yecu 1995 LOL 1O(ULSSC 01 
La i  

1LvLu1ces ol the 	
ol tilL Aicut 

• ••- 	• 	1997, Dèptmt, Guwahau hi the yeu 

o4ce 01 the Piuicip11 Ac.0uflta 	Gnu-1 

c 	 ri 	 (ApcIit) MellalaYa was bilLil c ltLd and tile 

j• •i, 	
oic 	o the PriC11)L AeC0UIitlt 

• 	. 	- (Atit), Ass 	wu 	jHtCd froin the 

	

I 	 t 	,, • 

• 	 ,• 	
ofice. Ibe nen-l)1 ol th Audit Aoc1'°'' 

• 	
• 	opecl for potifl 	Asu 1 1 the 	2006 

	

1 	
a 	

va rnitjaeCl to 501 irate the (:OUJW)11 

' and D' 	
the Audit 	cu 

• 	I 	
Ui 	P1CjP' 	ACt0L1)n GeriC1 	

IAU(iit)• 

	

• 	• 	I 	•' 	
As. id othce ol 	o 1rlCiP 	Ace0111 uu1 - 

• 	
•G(1ci 	(\uCL-) 	N1lFY, 	

Ifl(LCI1W 

• i

and I\ orafl)1 	
hifl°n, vid order 

i. 	

/ 	
d9ed 2303 200o cieated sLl)a1ae oiiiC1- 101 

Pi aclLsh 	and 	Mizo' an-' 

OL 

ELL L 	
utauoi \,VLL' CLI tn1ttl by tilL 

As 



AssociaLion. it i4 	thitted oii 

behalf of the applicants-' AsociaUoii that. the 

appl1C(tfltS have no dispute with -- ;ewud to 

die cadre separaion. ilowcvw, lheir 

i that in sphu of the option opted 

for Ass.ini they huve been deployed to 

various 1.,li-ics on depututiun. Cuiintd for 

- die A1plicUt AsociF1uon L1.l5O broutht in 

wy notjCc 10 tiie (RLWULutrML1Ve report, 

wherein it i mentioned that allocation Of 

senior auditors sanctioned stiength is 314 

and PIP is .457 and aliocttion of senior 

auditors sanctioned strength is 75 and PIP 

is 62. They submitted that. it is clear that 

deputation atopted is le-tUItC(j uid in 

V)OIL1L101) 01 WU lav 3ctcl (l0W1. 

11.eud v1.r. DX, Das, learned counsel for 

U applicant tisiocJaL on and M.r G. Baishyu, 

learned Sr. C.G.S.C. for the respondunls. 

• . . Cou'i foi th e'respondants -submitted 

that ai101ersons aic not pai-ties in this 
and. 

proCc(ui1Ls.U.'cc Union auti 21)d applicant. 

being 	die 	Cenaral 	Secreczu:' 	ti' the 

Assocaton has 13...ied din; ippi :nion, i. is lie 

a Pub.ue interest 1..16ça6011. 110 (USC) 1 ilOtC(i 

Rule (v)(b) .oi the CAT i\ct, and wud that 

-. joninum 'one ar.ievea ) 1 'so1 J utlSt lie a 

party. Threlre, tiLls appiicatioii does not 

SUUICI in 

Coutd/ 

H: 

S..... ::4. 
•- 

't 

I..S 
• 	.1. 

: 

1 
I 

Contd./ - 

22.06.200ô 



'Conui/ 
22.00.2006 	 li.e 	iVcu dt 	( ,i j1e.ttui 	lu t.1¼ 

•UEt1U 1)t 	fl'tILeLI 1)'.' the It: J'i)Cti Ct)LIflStl 

for tile parUe. Counsel lie' the respuncluuts 

subjjijtted that he would like to take 

insu'uctions. Let is be dune. 

Post i11 25.07.2006. 

C L)jis i Lj w-ijj g ue l'ucts Uut J\ssuciLttion 
- 	•. 

litid rL']'estuted the 	:cv:c:e u 	t in t:t 	utu': 

viU 	th 	re3puimui ii 	ii .1 	. 	it 1  

ti' \  by 	we rel'O 	iiu1)tS, 	ultu: 	:iC'.'1fl(U 

tiduz'ed 	by 	the 	respoueS 	:ind 	ictcc con 	 n 	nt 

upon 	on represti1t1tiui1s. 	The 	cuutentioll 	oi 

tile res1,onclent3 tliiit Assoeiauot_ CunnOl. be  e 

) 	tt'L 	'i/ 	/ 
piUty 	'..i 	such 	p1'o(eeW_i 	, 	CilliflOt 	be 

dCCCptCd. 	iIovevei', Iv)i) 	urtl to the I'ucl 

UIut 	itppii(:ttit S 	tIC lit tlieltt eti \V ti) tile LLLtlWS 

ci th e  ijiuu:I,ei's ci' the Assotiil-l:olll I aln,  w 	he 

tlnit it 	cuUlut be 	r;iijIii 	i\\'it\' i'ejeCte(! 

I 	 ' . 1'uuild 	.'IiUlh('. 	I lOt.'t:vL'i 	the 

itt 	libei'i'i' 	to 	iiti I)JOVC 	flS 

;::if they 

ç , 	' 	th the interest of justice, by wy ci 

ilteriiu licatiurcs, 1 direct the retpO1l(ieiltS to 

. 	niitn)t,.ufl suttu s tti u tili the i Itct duic of 

lleiui:g. 

o '1 

'S 

H 	 • 	• •.. 

-'I 

'P 
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File in Court 0 

Court Ac 6T 

GUWAHATI 
AT! 

Ceta  

I 5FEB2 14  

O.A. No. 203/2006 
GuW311tI j3enCh 

Shri Kalyan Kumar Das 	 Applicant 	 V  

Vs. 

U.O.I. & Ors 	 Respondents 

,W/ WRITTEN STATEMENT FILED BY THE RESPONDENTS V  

That the respondent have received copy of the Additional Statement in 

OA No. 203/06 and gone through the same and have understood the 

contention made thereof. Save and except the statement which are 

specifically admitted below, rest may be treated as total denial. The 

statement which are not borne on records, are also denied and 
applicant are put to the stricter proof thereof. 

The respondents beg to the state that the statement made are confusing 

and without any legal foundation. The correct position is that 

sanctioned strength was reallocated between offices of the Pr. 

Accountant General (Audit), Meghalaya, Shillong and Pr. Accountant 

General (Audit), Assam, Guwahati vide Headquarters office letter No. 

3205-BRS/138-97 dated 30/11/1998 on opening of full fledged office 

of the Pr. Accountant General (Audit) Assam, Guwahati keeping the 

cadre controlling function withthe Pr. Accountant General (Audit), 

Meghalaya, Shillong. As such, provision of Para-5.6. I (i) of C&AG's 

Manual of Standing Orders (Administrative) Vl4 is clear and not 
contradictory. 

c 
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File in Court on . 

Court OffiCer. 	/ 

The respondents beg to state th t4_tat&a4e_afe4ffi117false 

and without any legal foundation. From the reply to Para-1 it is clear 

that only reallocation of sectioned strength between offices of the Pr. 

Accountant General (Audit), Meghalaya, Shillong and Pr. Accountant 

General (Audit), Assam, Guwahati was done keeping the cadre 

controlling function with the Pr. Accountant General (Audit), 

Meghalaya, Shillong. Thus there was no separation of cadre vide 

Headquarters latter dated 30/1 1/1 998 which was only approval to the 

reallocation of sanctioned strength. 

In reply to this paragraph, the respondents beg to state that to cater to 

the requirement of deficit offices transfer were made from other 

Statement regarding gradation list is totally false and 

misleadilig. Gradation list showing seniority of common cadre of SOs 

ç 	to Sr. Ads of offices of NE Region was brought out only by the cadre 

' 	trollin authority viz. Pr. Accountant General (Audit), Meghalaya, 

t all these years. 

The respondents beg to state that reply to the written statement is clear 

wherein it was written that upto the level of Supervisor the cadres had 

already been separated with effect from 01/09/1981 amongst the 

offices of the Accountant General, Assam, Meghalaya, Arunachal 

Pradesh and Mizoram, Tripura, Manipur and Nagaland. It is to be kept 

in mind that office of Pr. Accountant General (Audit), Assam, 

Meghalaya, Arunachal Pradesh and Mizoram with Headquarter at 

Shillong was one office at that point of time. Full fledged office of Pr. 

Accountant General, Assam, Guwahati came into existence with effect 

fr om 13/05/1997 and office of the Accountant General, Mizoram and 

Arunachal Pradesh came into existence with effect from 01/04/2006 	.

6. 

with the issue of notification. However, Group 'B' cadres were 	. 

common for all NE Region offices till separation of Group 'B' cadnt 	Z 
I 	•-. — 

IS 

on 08/08/2006. Similarly, Group 'C' and 	'D' cadres of offices of 

Meghalaya, Mizoram and Arunachal Pradesh and Assam were o 	('4 

common till separation of cadre on 09/06/2006. 	 j 
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AFFIDAVIT 

i ........................................... 	at 

present working as .. 	 ....
at  

........................................................................whois 

authorized by the competent authority to take steps and file affidavit on behalf of 

all the petitioners in the present Misc. Petition and hence competent to sign this 

Affidavit, do hereby solemnly affirm and state that the statement made in the 

paragraph.................................................................are true to my 

knowledge and belief, those made in paragraph 

being matter of records, are true to my information derived there from and the rest 

are my humble submission before this Hon'ble Tribunal. I have not suppressed 

any material fact. 

And I sign this affidavit on this . . .........day of 	.. 2008 at 

fizT;Ut 
Central /min5tratWe Tribunal 

15 FEB?Y 

rch 

t.f)  

DEPONI( 14T 
(tT) 

Sr. fleputY ,ccountaflt General (Admfl.) 

'@ 	i11• 	qT) 

() the P. i\ccountallt General (AUdtt) Assafli 
)/  

Be4tot. Guwahati29 


